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Mr B K.Das for the applicant.

The appllcant contends that by .

virute of the decision dated 2.12.1994
A. Noi '80/92 the applicant's
promotion isflikely to be denied to him

tojthe post which- has fallen vacant on

1995. The learned counsel submits

the éaid

reconsideration

judgement was given

and needs xXxxRRrx

of the matter. The

béneficiaryfof the other judgement has

been joined as respondent No. 5. Prima

the question needs further

Six

statement.

The O.A. is admitted.

Issue notice to the respondents to show

weeks for written

Issue notice to the respondents to show

as to why interim relief as

returnable on

respondent No.

C.G.Ss.C.

3

'YEEEREEEEEXIENIE S-S RN S A AN NN J

prayed may not be granted. Show cause

15.12.1995. The

is directed not to

fill up the vacancy till 15.12.1995 if
~not already bkeen filled up. Mr. S.Ali,

now QQears gqg

(contd.to Page No,2)
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respondents 1,2 and 3. Romewrer-thetnctige
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'if'theiapplicant,so'desires and deposits

the  necessary costs the nétices of

respondent No. 3 in the 0.A. as well as

issued by speed post to respondent No. 3.

The direction not to fill up the vacancy

_has been made without prejudice to the

‘rights ena""contentlons‘_ of ¥ the

....

advised earlier to 15.12.1995 but after
giving prior notice to the learned

advocate of the applicanf on record Wr.
S.R.Sen. . o

Notices in the 0.A. and as regards show
cause repiy to the interm relief be
issued separately. Matter ée placed for
orders on 15.12.1995 . for hearing of
interim relief. The 0.A. be placed’ for

ususal directions on 16.1.1996.

A copy of this order may be furnished to
Mr. S. Ali, Sr.C.G.S.C. |

Member . ‘ Vice-Chairman

. . . hd
show . cause for interim relief may be

respondents. leerty to respondents £o°

apply for variation of this onder.lf.sg
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ORDER '

Dovesvace o, '!él000‘..".0...!!....#‘.0.0"0

Mr S.A. Sen for the applicant.

Respondent No.5, A.B. Das, present

in person.™

‘Mr S. Ali, Sr. C.G.S.C.,. for respondent -
Nos.1 and 2,

The respondent No.5 feels  aggrieved
by the interim order dated 29.11.1995 on the
ground that he is being deprived of the benefit
of the o-der in (.A.N0.80/92 when his promotion

“is Fght* because. of’ promotion . of Mr Brahmachari

-and, therefore, the , order should be vacated.

Although the grievance is of substantial nature
the question will have to be examined from
all its anglés. Hence the O.A. is adjourned to -
8.1.1996 for hearing on the interim relief and

directions in ‘the O.A. The interim order dated
29.11.1995 is extended till 9.1.1996 without prejudice

‘to the rights and contentions of respondent No.5.

It is- made clear that until further orders the

post in question may not be filled by any candidate.

£l

Vice-Chairman

@
\a

Member

Mr.S.R.%en for the applicant.
Mr.5.211, Sr.C.G.S5.C. for the respondents

|1 & 2. Respondent No.5 Mr.A.B,Das present
lin éersono

+ . The respondent No.5 prays for

|vacating the interim order dated 29-11-95,

He submits that Shri Brahmachari is due

for promotion but has not been promoted

owing to interim order and as soon as

he is promoted, he himself will be

eligible to be immediately promoted as

Head Assistant in pursuarice of the oz;der
>

in ?.A.ac/gz dated 2-12-94 and that ba&

(/,V\ VN AP NS -

1nterim orcier is likely to #B deprived-

of that benefit and it should be vacated.

A
contd /-
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oz A Aty

23%‘ correct . to stald égyf” _
Oine—
¢\va%ancy of Head éssistant. The interest

© No.5 to the post of Head “ssistant- when

. ‘u/{’.

Member

' ORDER - '

Yot

; In our opinion unless the

r applicant eventually succee@}ln the -appli=-

“cation and is found to have beer better
claim over the respondent No.S. it- would

(0 I

of the applicant can be protected by
‘making the promotion of respondent No.5
\if it-takes place subject to the result
of the 0.A. This position has been made
clear to respondeént No.5 vwho is presént
and alsé to the leirned counsel for the
applicant. Hence following order:- .g
" The interim order ~. dated, k
29-11-95 dir€cting the respondent No.3 |
not to fill_dﬁ the vacancy of Head ASSiS* ‘
tant is hereby vacated and is substituted -
_by-direction that the respondent No.3 will
be at liberty to promote the respondent

vacancy ariseson promotion of Mr.Brahma~
ok ANt~ ‘
chari but the promotion so given to the
1 EeSpondent NOo«5 during ‘the pendency of
‘the O.A. will be subject to the result
Of the OaAb
eniyzzie respondent Noe+3 states {
that he will file¢ written staﬁ%ment
Within 1 weeko Mro .. li, brgc.GQSOCC
wants xx timeZéespondents Noe1l,2 and 3
to file writtén statement. “rltten state-,,
of respondent 4
, men hLo.4 is awaited. ‘
- O.A. is directed to be listed
for hearing on 26=2= 96. In the meanwhile
liberty fo file wrltten statemenqgand

rejoinder if any.

Ty rﬁ'c.;

Copy of the order to supply to

the respondent No.S. ) féa/Z:—:;—h.
Vice=Chairman
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ORDER

0'01.0.9{/3; L

Official respohdents have becn
submitted wriiten Statement. Learned
Sr.C.GvS.C Mr S.Ali seeks. time fbr
submissicn oféwritten statement.’ ,
List on 5.6.96 for written state-
ment and further ordefs.

$ .

by

. (3
Member

Official respondents have not Sub-
mitted written statement. Private respon-
dent No,.S haA/submitted written statement.

Private respondent No.4 has not submitted
written statement,

List _for written statement and “
further order on 4-7-96. )
Member(A) 1--
Member(Jj

.. /
' None present for the applicant. Mr S. -
Ali, learned Sr. C.G.S.C., for the respondents

_ is present. ’

List for hearing on 12.7.96.

Me m%er
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Leave note of Mr. S.Ali, Sr. C.G.S.C.

List fof_hearing on 9.8.96.

,\d,%\g.
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DATE

9.8.96

nkm

9.9.96
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meantime the respondents may submit written

ORDER I T

F i re st o000 8y '.0'.0.00"‘C0.0'O"’.’".'.OI‘ ‘.0.00‘-0’

Mr-S. Ali, learned Sr. C.G.S,C. for

Me?bef

Mre S.Ali, Sr. C.G.S.C. for the
. respondents. Leave note of Mr. B.Ke.
Sharma.

the respondents.

-.List on 9.9.96 for hearing.

'Written'gtatement has not been
submitted. - ' . .

List for hearing on 9.10.1996.
In the meantime the respondents may
submit written statement.

by

. Member

None present. Official respdndents
have not submitted written statement.

A

List for hearing on 26-~11-96. In the
meantime respondents may submit written

statement.’ #
- : v . Mem%er

; None for the applicant. o
" Mr. S.Ali, " Sr.C.G.S.C. for = the

respondents.

* Written statement has nog(been submitted.

List for 'heafing on 18.12.1996. In the

satément .

by

Mefber
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18.12.96 " Mr. S.Ali,Sr. C.G.S.C. for  thé

W{S HL‘/""J j,\ﬂ q,un}' E/"""‘Qb .respondents.

Written  statement has not  been

@t q ?/ : _ submitted.
S : C ' List for hearing on 7.1.1997. In the

meantime the respondents may submit written

sttatement.
é&/ -
| | " Member _
' ' “trd '
. . . W{- . . - ' . \
7-1-97 'Mr.S.Ali Sr.C.G.S.C. for the
respondents.
‘Written statement has not been
Submittedo

_ ' : List for hearing on 4-2-1997. In
LjaywywA’i/iwa 4vw$’é?&”~M  - the meantime the respondents may gubmit

- written statement.

-
_ A
Member |

I

~
\
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S
‘ 4.,2.97 . Mr S.R. Sen, learned counsel for - the__
' applicant " and Mr S. AL, learned Sr. C.G.S.C.,
‘on beha];f of respondent Nos.l to 3,are present.
List it for hearing on 21.2.97.
P ‘ _ Issue notice to respondent No.5 w'ho“tf
L. u»m&»-' . appears in person. at is informed that the wri'_cten_
W}?g 2 statement of respondent No.5 was filed. However
it 'is not in the record. Office to report.
, Member . Vice-Chairman
| V-2 - &2 ﬂ;}ﬂ,
L /9/ >
e s dowirs 2

9'7

:M ‘—*’7‘/‘/74?7_ S ”7"‘3//) 1o,
"\

e ' 10'2"9} .
Copy o Thi owdan
Dt - 4-2-9F Is5ud
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52,
i
‘22}
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T Mr S.R,Sén prays for adjournment
on the ground of some personal diffi-
culty of the counsel in charge Mr A.
Roy. Mr S.Ali, Sr.C.G.S8.C informs that
this matter relates to Agartala.
Therefore.'it will be convenient for
the parties if the case is taken up
Agartala. Mr Sen has no objection.
Accordingly the case will be taken up
for hearing at :.Agartala. Date will be

- notified later. |

——

Vice-Chairman

lﬂw MM) 4( &,c,cm;(/ N "“P/
e
o (66 e f re B 29698 , Case is ready for hearing. _
W e tler o \L List for hearing on ‘7-»8-98.
//_ : zu2,3§7’52 ”34% | fempber v1ce-C_ irman
| = o b lm
‘ - 20)

\
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L ?*"5 v@ 7f . . 7.8.98 _ The learned counsel for the
4
:l’ ' . ”‘7& appllcant is not present. The applicant

L 7[»—» C{/’Vtﬁ— L Fesd A / - is also not' found on call. The

‘Gl&wc» Jhh, O WW‘&[Z Q application is dismissed for default. Mr
L A X ‘ !
‘Z i /&Z&’? al= Age S. Ali, learned Sr. C.G.S.C. is present.
A = 9 o, ,-p'\a[éaa._./ bﬁ" ,

A 7 el ‘ '

i F&\M ocg& A /«l[ @/ : A : ;
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IN THE CENTRAL JADMINISTRATIVE ,PR1IBUNAL, GAUHATI BENCH,

GAUHATI

-

 CASE No, 0.2 | OF 1995,

Shri Haripada Roy teveos Petitioner.
-VGe ’ r
Union of India & ors. oo Regsrondents,
INDEX, - | Pages.
1, Application u/s 19 of Administrative -1
Tribunal Act, 1985,
. ~ \
-2, Order dt,15-1-1962 Annexure-l ?
3, Order dt, 27-7=1970 Annexure~2 20
4, Order 4t 8-1-1975 Annexure-3 2!
5., Order dt,30-4-1982 Annexure-4 22
6. Order dt,13-10-1983 = Annexure-5 23
7. Order 4dt,29-2-1984 Annexure=6 24
8. Order at,2-5-1990 Annexure-7 25
9, Letter dt,20-7-1984 Annexure-8 26
10,Letter 4t,5-12-1984 Annexure-9 2F )
11,Letter dt,8-1-1986 Annexure-10 2%
12, Letter dt,14-1-1986 Anexure-11,  Z97%%
13, Memo dt, 30-1-1986 Annexure-12 EE]
14, Notification dt,25-8-1984, 24 QS%
Annexure=13 '
| 39-49
15. Seniority list Annem.re-l4/l4-A_ 2
16, Demand Notice — o
dt. 20-9-1995, Annexure-15 : “:50 5% .
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&7 95

casE'NO, 0.A26( OF 1005,

B Roy

Shri Haripada Roy,

(Agsistant, under Directorate of

Opeﬁaéian‘

Censug Gpggnt@ghien, Agartala, Tripura),

'5/0 late Mono Mohan Roy,

Resident of Madhya Badharghat,.

\

-P.0,-A,D,Nagar, Agartala, West Tripura.

| =Vs-

essesees Applicant,-

Union of India, New Delhi, fepfesgnted

" by the Secretary to the Govt, of India;

3.

4.,

. Head Asstt.Directorate of Census

Ministry of Home Affairs, New Delhi.

- The Regists:ar General & Census Commi. -

ssioner, Govt.of India, Kotach House, Annexe

2/A, Man Singh Road, New Delhi-110011, :

!

The Director of Census Operation,
Tripura, 14/1, Krishnanagar, PO-Agartala,
West Tripura District,

Shri Pracheta Ranjan Brahmaghary,"

Operation, Tripura,14/1, Krishnagar,

P.O. Agartala,

contdl......z(P)




2.

5. Shri Ajit Baran Das, S/0 Shri Ananda

Charan Das of Shivnagar College Road

'v"Extensibn,PO Agartala College,

H.Roy

Agartala, Tripura.

R Responden ts‘

DETAILS OF THE APPLICATION,

1. Particulars of the applicant,

e

i) Name of the applicant

(1]

ii) Name of father

iii) Age of the applicant :

iv) Designation and §

Particulars of office X

*e

v) ~Office Address .

vi) Address for Service

of Notice,

Shri Haripada Roy,
Late Monomohan Roy;

(Date of birth)
15-2940

Agsistant,
Directorate of Census
Operations, Covt, of

India.

. Directorate of Census

- operation, Tripura West,

14/1 Krishnanagar, PO -~

Agartala, West Tripura,

Shri Haripada Roy,
S/0 late Monomohan Roy,
resident of Madhya Badharghat,

P.0. A, D, Nagar,Agartala,

. West Tripura District,

PIN. 799003,

contd ......3(P)



3.

i) Name of the respondent : 1,

2.

3.

Se

ii) Office Address S B

2.

3.

2. Particulars of the Respondents.

N

Union of India

;yféloxr,

The Registrar General &
Census Commissioner,
The Director of Census
Operation,Agartala, Tripura,
14/1 Krishnanagar,
Shri Pracheta Ranjan Brahmach
ary, 3ead Agstt,Directorate
of Census Operétion,T%ipura,
14/1,Krishnanagar, PO
Agartala,
Shri Ajit Baran Das, S/o
“ shri “nanda Charan Das of
Shivnagar College Road
Extension,PO Agartala Colléée

Agartala, Tripura. .

Miniétry of Home Affairs;
New Delhi.

Kotah House Annexe, ¥/A
Man Singh Road,New Delhi-.
110011, |
Tfipura West, 14/1,
Krishnanagar, PO Agartala,
West Tripura District,

PIN-.799001,

. ‘ contd .....4(P)



4, 4 | .

iii) Address for Service

of Notice, =Do- !

3. Particulars of order for which application

fis made ¢~

'i) " There is a single and isolated post of

Head Agsistant in the office of'Direcﬁorate of
Census operation, Agartala, created by the Regis£rap'
General of India. One unreserved candidate Shri .

P.R, Brahmachari was promoted to the said post of

Head Assistant on 28-2-1992 and he has been promoted

to the post of Office Superintendent after super-
annuation of Shri H.R Bhowmik, Office Sdperinten—d
dent on 31st October, 1995, Thefeafter,'the'post -
has fall vacant But the respondents are making
v‘arrangement to f£fill up the said post now lying vacant
by appo;nting reserved candidate that is respondent
No,5 in terms of the judgment and order dated 2=12-
94 passed by this Hon'ble Tribunal in OA 80,92
filed by the said respondent no,5 as applicant;
Though the principle of reservation will not'apply
in a single and isolated post. The. applicant is a
genior most General candidate in the Department and
he is to be cons;dered for promotlon to the said .
post after promotion of Shri PR Brahmachari to the
post of'OEfice Supeiintendent. Henee, the applicant
filed the 1nstant applicatlon for a direction to,
consider him for promotion to the post of Head
Assistant;\ |

contd ...

'HéQOj
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ii)  The judgment ard order dated 2-12-94

passed in OA 80/92 by this Hon'ble tribunal is

B oy

a decision per incurium in view of Hon'ble Supreme
Court's judgment in Case ﬁé. Dr_Chakradhar Paswan
gvé->8tate of Bikar and Or (AIR 1988 SC 951) and in
Smti Chitafa Dilip Hotghare =vs-Bhide Gir;s'

Education Sociéty (AIR 1994 SC 1917).

4, Jurisdiction of Tribunal : - ,
The applicant declares that the subject
' ' he : o
matter of the case for which/wantgﬂ redressal is

within the jurisdiction of the Tribunal,

Se Limitation s

The applicant, further declares that the
application is, within the period of Limitation
prescribed in Section 21 of the Adminiétrative

N

Tribunal Act, 1985,

6. FACTS OF THE CASE _:

(a) The applicant was appointed.as Clefk vide
order No,F,5(11-C) -Co /59 dated 15-1-1962 issued
by the Superintendent, Census operation, Tripura
ahd joinedvin the office of the Superintendrent,
Agartala on 15-1-1962 A.tL Thereafter, the‘applicant. g
has been promoted to the posélof cbmputer’on 30-7-1970vvide
order No,F,5(45)~Co/69 da%ed 27-7-1970 issued by

Director of Census Operations, Tripura., Thereafter,

contd ...,




6
the épplicant has been redesignatéd‘in the
post of UD Clerk-cum-Cashier as because, the
pay scale of Computor and UD Clerk-cum-Cashier
are éane and identical with equal péy scale and
joined in the said redesignated post oh 22-1-1975,
Again by an order No.F.S(éls-Cq/70 éateé 8-1-1975
the épplibant was promoted on the adhoc basis to the
posﬁ of Accouﬁtaht and joined in the said post
on 1-4-1980, The appllcant was regularised in the
said pest of Accountant on 24—7 1981 by vide order
No,A-11015/2179-Estt- dated 30-4-1982 issued by

Director of Census. Operations.

The copies of the order dated 15 1-1962,
order dated 27-7- 1970,'order dated 8-1- 1975 and
order dated 30-4-1982 are annexed Heréwith and

marked as Anﬁexures-1,2,3 and 4. respectively.

(b) The applicgnt’was promoted to thé post of:
Head Clerk on adhoc basis with effect from 1-3-1981
_and regularised in theéaid post with effect froﬁ
12-10-1983 vide order no,2-12025/3/81-Estt dated
13th October, 1983 issued by}Director of Census

v Operation, Tribura, Thereafter, again appointed to
the post of Asstt. on adhoc basis vide order No, A,
11011/1/84-Estt dated 29-2-1984 with effect from

1-3-1984 issued by Djrector of Census Operatidns,

contd ...

M- Qoq



L4

7
Tripura. The post of Head Clerk and Assistant
are same and identical and carrying the same
pay scale and same responsibility., But the
petitioner was regularised in the said post of
Agsistant with effeét from 22-3-1990 by order No,
A-12020/2/81-Estt dated 2-5-1990 issued by
Director of Census Operations, Tripura instead of.
with effect from 1-3~-1984, the date on which adhoc
appointment was made, As such the petitioner should

be regularised to the post of Assistant with effect

 from 29-2-1984,

?ﬁe copy of the order dated 13th October, 1983
order dated 29-2-1984 and brder dated 2~5-90 are
annexed herewith and marked as Annexures-5,6 and 7

respectively.

() That. the applicant submitted representation
dated 20-7-1984, 5-12-1984, 8-1-1986 and 14-1-1986
tc the respondent for passing a speaking order
appointing the applicant t©° the post of Agssistant
with effect, from 1-3-1984 instead of 22-3-1990. The
respondents vide Memo No,A-23020/1/8 -Estt (Part)
dated 30-1-1986 withheld theJrépreSQntation dated

14-1-1986.

The copy of the representationdated 20-7-1984,
5-12-1984, 8-1-1986 and 14-1-1986 and reply of

respondent dated 30~-1-1986 are annexed herewith and

contd ...
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and marked as Annexre-8, 9,10,11 aﬁd 12

respectively,

(d) That there is a single and isoiatéd post

of Head Assistent in the office of Director of
Census Operations, Tripura, created by the Registrar
General of India, vide Notification No, 4/41/82~

Ad-1 dated 25th August,1984 , The appendix-l atta-
ched to tﬁis notification dated 25-8-1984 will show th-e
mumber of. posts of Head Assistant created in
different States., In Sl No, 22 of the said Appendix
-1, it is clearly stated that there is only one
post of Head Asgsistant created for Tripura. The
post has been filled up always by unresefved/general
candidates, Of course, one P,C, Daé was aﬁpointed

to Head Assistant on merit, not as a SC candidates.
The schedule attached to thesaid notification dt,

25—8-1984, contains that the eligibility for the

! ’
post of Head Assistant required tg -

i) Degree of a recognised University or
equivalent,
11) 5 years experience in administration,
establishment and cash aécounts matter in

a Govt, office or a Commercial firm df'reputgd.

The post of “Assistaht“,is the feeder post for
promotion to the post of Head Assistant. Shri PR
Brahmachari the incumbent in the post of Head Asgstt.
has since been promoted t o the post of Office

Superintendent, after superannuation'of Mr HR Bhowmik,

contd ...,
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from 31st October,1995. The applicant is the
seniormost 'Asgistant eligible for promotioﬁ to

the post of "Head Assistant”, The seniority list

of Assistant of Directorate of Census COperation,
Tripura published as on 1-6-1994 will show that the
applicant's name is placed in Serial No,1, that ke
- is the seniormoét Agsi stant, Thus, the applicant is
entitled to be considered to be promoted in the
single and isoclated post of "Head Assistant"” as he
is the only @il eligible and seniormost Assistant

in the office in Tripura;

The copy of}the notificationvdated 25-8-1984
together with schedule and appendix-l is annexed
" herewith and marked as Annexure;13 an@ the seniority
list of "Assistaht" is elsc ennexed herewith as
Annéxure-14.

A}

e. That in the facts and circumstances the
aprplicant being tﬁe senior most Agsistant is enﬁitled
for promotion to the post of "Head Asgsistant' now
lying vacant. Accordingly, he approached the respondent
No;zgénd submitted a demand notice dt, 20-9-1995

but however the opposite parties have not responded

to the saﬁe, The apﬁlicant in course of his

aprproaches to the respondent nos, 1-3 regarding his
promotion ultimately come to 1earn that move has

been initiated to promote present opposite party No,5

to the poszt of Head Assistant., Applicant states

contd ,...
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that the opp. party No.5 is junior to him

in the cadre of Asstt, and therefore ﬁe is not
entitled for promotiog in supersession of the
applicant to the post of Head Assistant which

is an‘isolated ané single post.

?. - That the applicant while making furfher

enéuiry about the unjust move of the opposite.

party No, 1-3 to promote opposite party No,5 came

to learn that such éQtion on part of theopp.ﬁarty
Nos, 1-3 isiin term of-ditéctions contained in the
judgment and order dt.2-12-§4 passed by this Hon'ble
TribunalAin‘O.A.No.80A0f1992 filed by theoppOSite‘
party No,5. The applicant'having learnt this,
immediately thereafter with reference to ;he said‘ ‘ ,
O.A, number obtained a copy o the application so
filed and‘the judgment dated 2-12-94 passed therein.
From the perusal of tﬁé said judgment.and'épplication
it appeared that the o?p.party No,5 filed the
applicatioﬁ before the Hon'ble Tribunal chailénging
the order dt.28~2f1992 promoting one respondent No, 4
to ihe post of Head Assistant.‘The contention of
respondent No,5 before this Hon'ble Tribunal was that
for the purpose of promotion tp the post of Head |
Assistant 40 point reéervation roster had not keen
followed and as a result he being an S,C. candidate
was illegally deprieeed of promotion to. the reserved

post of “"Head Assistant". In the application registered

contd ....
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as OA 80/92 thé pfeéént respondent ,Nos, 1-4
weré impleaded as reépondents. In the sa@d:
application it was contended tha;_the reépondeﬁts
therein erronecusly held that post of "Head
Assistént“ was unreéerved as the Ist pdint of the
40 poiﬁt roster belonging fo‘the SC candidate
" had already. been sonsumed by one Shri PC Dag, an
8C candidate. Ther'éspondent no. 5 s@gﬁed invhis
application that appointment of Shri'PC Das was
purely on merit, The,éon‘ble Tribunal by its judgment
and order dt, 2-12-94 partly allowed the applicahion
filed by the respondent no.5, holding that the
promotioﬁdroster of reservation was not followed. But
in the facté and circumstances without diéturbing
the promotion of respondent no,4 directed the respohdents
that reServation‘point for scheéﬁle caste. be carried
forward ﬁo the ensﬁ#ing effective recruitment year and
consider the promotion of the respondené'no.s to
the post‘oﬁ "Head Asstt."”, who would by that time
complete 5 years of service as Assistant which is one
of the eligibiliﬁy griﬁéria set out by the rule for the
purpose, Itlwas‘also gade clear by the Hon'ble Tribunal
inits judgmeht_thaﬁ on promotion of respondent nos.
4~ the next higher post in October, 1995 , the case
of the respondent no,5% shall be considefed for
filling up the vacant post of Head Aésistant.hppaicant
state'éhat in the said application, he was not made a

party though the subject matter involved therein and

contd ...
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ahd the decision of the Hon‘bie Tribunal on
the;same‘has affected him, ,Iiﬂis‘stated that
the-épplicant being admittedly-éénior to the
respondent No.§ and is also otherwise eligikle
for pfomotioh tg the post of Head Aséistant.
The appliéant state that hé‘did not have the knowledge
of judgment and order dt.2-12-94 és he Qas not

v about
a party therein and could comet o know/the

same only when approached the fespondents Nos, 1-3
for his promotion to the post of Head Assistant

which fall vacant in the month of October, 1995,

Applicant craves lave of this Hon'ble
Tribunal to refer to and rely on the record of

. \
OA 80/92 in support of the.above contentions,

A copy of the judgment and order dt,2-12-94

is annexed herewith as Annexure- 144

. 3
.

B That thevapélicant is at the verge of
retirement and the promotion to thé pogt of Head :
Assistant wi%l be the last avenue of\promotion_ﬁf
the appliéant in his service period, The post of Head
Asstt, which is lfing’vacant since 31st October, - |
1995 after superénnuation of HR Bhomik and promotion -
of Shri PR Brahmachari to the post of Office

/ﬂ,\ Superintendent,is a single and isélatéd po& and the
applicant is the.only seniormost eligible candidate
‘for the said post and the prinéiple of reservation
will not apply in this case, The applicant submiﬁted
Demand~Notice dt.20-9-1995 upon the respondents but

s . contd co oo
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but no reply is received till today from the

respondents,

A copy & Demand Notice dt,20-9-1995

is annexed herewith and marked as Anhexure-ls.

) . That the applicant states that the post

of 'Head Assistant' at presené is lying vavant ,

The applicant'beiﬁé the seniormost #n the cadre

of Assistant has the right to be considered for
pronotion to the said poét. However, to the
khowledge of the applicant the respondent no.1 to 3
are taking all steps fcufilling'the post of Head
Assistant by pgomoting the respéndent no. 5, The
applicant states thaé’though the post of Head
Assistant is not yet filled up, but the move of,thé
respondent Nos.1 to 3 to promote reébondent no,s
may bé materialised at any point of time, Promotion
of the respondent no.5 at this stage would resultA

in superséssion of the applicant in most arbitrary
and unjustified manner and would seriousyprejudiceb‘
his interest, Therefore, intervention of'thig Hon'ble
Tribunal at this stage neéessafy in the way of res-
training the fespondent Nos.1-3 from promoting the
respondent no.s-to the post of Head Assistant peﬁding
adjudication of the issues involved herein, No relief
is claimed against the respondent no, 4, but he is
made a party fof proper adjudication of the issues
involved, |

contd ...
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7. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS,

i) That the applicant states that the
Judgment and order dt,2-12-94 paésed in OA 80 of 1992
by the Hon'ble Tribunal is a judgment per incurium

in view of the Hon'ble Supreme Court's decision

'on issue in the case of Dr Chakradhar Paswan =vge

The State of Bihar & Ors (AIR 1988 SC 951) and

in the case of Chetana Dilip Hotgbore -vs-Bhidi
Girls' Education Society (AIR 1994 SC 1917), hence
the same nééd to be reconsidered and thé matter

in issue need to be decided afresh,

ii) That the applicant states that th e

decision of the Hon'ble Supieme Court on issue was
not brought to the knowledge of this Hon'ble

Tribunal which is otherwise binding onit under
Article 141 of the Constitution and therefore the
judgment and order dt, 2-12-94 without referring to

the decision of the Apex court need to be reconsidered

and the issue be adjudicated afresgh.

'iii) © That the applicant begs to submit that the

post of ‘Head Assistant' being a single and isolated

/
post cannot be reserved and this position is made

- clear by the Hon'ble Supreme Court in the case of

Dr Chakradhar Paswani's -vs- State of Bihar ané ors.
(AIR 1988 SC 951) wherein it has been held that the
princirle of reservation will not apply in a single

jisclated post as it‘would rende: th e guarantee of

coentd ,..
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equal opportunity:as contained in Articles

16(1) and 16(2) wheﬂyby meaningless and‘illu-

sdry resulting in 100% reservation and this

view has been upheld by the Apex court in its
subéequent.decision in Case of Smti Diiip Motghare
-vs- Bhide Girls' Education Socie ty (AIR 1994 sC

1917) .-

iv) That the'applicant state that reservation
roster is applicable with regard to the postband
noifygzancy‘and therefore the post of 'Head Agstt'
being a single isolated post the reservation roster

would not apply on the same, o -

v) That the applicant submit that the post

of ‘'Head Assistantf being a isolated post same cannot

. be reserved as it would amount to 100% reservation

which would be clearly violative of right to equal

opportunity.

g) DETAILS OF REMEDIES EXHAUSTED,

- The applicant declares he has served
Demand notice to the respondenté through his learned

Advocate.

9g. Matter not previously filed or pending with

any other court -

14

The applicant further declares that he had

not previously filed any application, writ petition

contd ..
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or any suit regarding subject matter of

this application,

1D, Particular of Postal Crdér in respect

of;appliéation fee :-
Number of Indian Postal Order ¢ For Rs,50/-
bearing Postal Order No, IB/O‘?/@;'sz) 5% N
Is;uing Post Officials Name - Aﬁ@w}al°lpogfoj#ke

Dated. := 1I'}Il9 5

RELIEF ‘SOUGHT s

The applicant, therefore, prays that your

Lordship would be pleaséd enough to allow the

following reliefs :-

-

i) The judgment and order dt.2~12-94§asséd
in OA 80/92 by the Hon'ble Tribunel being Jjudgment
per incurium needs to be reconsidered and matter in

issue need to ke decided afresh,

11) Therespondent Nos,1-3 be.directed to

congider the applicant for promotion to the post of
: * ———

. Head‘Assi_stan t under Director of Census Operations,

Tripura which lying vacant due to superannuation dfﬁ
Shri HR Bhowmik and promotion.of Shri PR Brahmachari
to the post of Office Superintendent from the said

post on 31st October, 1995,

111) to declare that in the single and isolated

post of 'Head Assistant' fell vacant due to promotion

-

contd ee
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of Bhri P R B ahmachari, the Principle of

reservation will not apply. .

(iv) the decision in judgment and order
dtd. 2=12-94 passed in OA 80=92 is‘perincurium
and hence reéépndent No.5 is not entitled for

promotion in terms of the same.

* (v) to direct the respondent Nos, l= 3
to regularise the applicant to the post of Asstt,
with effect from 1-3-1984, the date on which the

asplicant was appointed on adhoc basis insteed of

' 22-3-1990 ahd to count the seniority of that period

of Assistant,

{vi) direct the‘réspondents to pay the tost

of proCeedings&

Prayer for interim order.

Pending disposal of this applicétion
be pleased to stay the operation of the
judgmént'and order dt. 2-12-94 passed in
‘OA 80/1992 and further,
Pass an.interim'order directing the
"respondent Nos,1l=3 th to fill up the post of
Head Assistant in any manner by reserved can-

didate including the respondent No.5.

Werification....

H - Rov
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'VERI FICATION,

I, Shri Haripada Roy, - son of late Mono
Mchan Roy, agedsig—years, serving as Assistant
under Directorate of‘Census°0peraticn, Tripura,
resident of Arundhutinggar,:Agartéla, West Tripura,
do hereby verify that the statements maée in para
| —56 are true to'my knowl edge and I sign this
véri}ficbaution/» today the ;lt;‘(—f.h day of November, 1995

in the Chamber of'Advocate,

/Nec)(,u(’/{ églic'ant.

Signatdre of the

M Ro
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Ho. .5 (11-G)=C0/59. fﬁb
Government of India
0ffice of the Superintendent,
Census Operations,
Tripura.

Agartala,

Dated, the 15th Jamary, 1962.

O RDER,

Shri Haripada Roy, is appointéd temporarily as a clerk in the

office of the undersigned in the scale of Bs, 110»5-151—4-155-EB-4~175-

!

5-180/~ plus other.allowances as admissible, vice Shri Mihir Kumar Sen

Gupta.

R

[

2. His services are liable to be terminated on one month's notice

from eithér gside or with one month's pay in lieu of notice.

9>

services governed by the relevant rules and orders in forcé from time

to time,

4,

34/~

( C. R, Paul )
Sunerintendent,

5 The appointment will be further subject to other conditions of f

s

N
!
|
i

k-

He should report for duty to the undersigned with immediate ef ¢ "),

Census Operations, Tripura. -

,

21/4, Central Road, P.0. Agartala, Tripura.

ﬁ
e

Superintendent,

Census Operations, Tripura.

~"  Copy forwarded to Shri Haripada Roy,C/0. 3urjya Kumar Saha,.
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RN No, I, 5(45)-C0/69 N
VO ST Government of Indis L I
i MINISTHY OF HOME AFFAIRS R
‘ Directorate of Census Operations,
; TriPUI‘a. ' ) ‘ i
| fgartala, the 25pTuly, 197G -~ . ..
o _ Y DA
D ORDER S ey
E Shri Haripada Roy, Typist is eppointed on promotion to - S *
A officiate as Computor under Segmple Regictration Scheme in the scale “, 1
{I—-::: 3 ,‘ o . 4\.-‘
of Rs, 150.0_160.3_?40-158-8-280—10—500/- plus ‘ugual allowancee as - ' &\
admissible to Gentral Government employees temporarily and until 3
b further orders with effect from the date he joins as Computor. 3
‘ o
2. His services are liable to be terminated on one monthts H
"f; notice from either side or with one month's pey in lieu thereof, : l
? o - Do The eppointment will be further subject to other conditiong - K
‘g : . of service governed by the relevent rules and orders in force from
X i
' time to time, |
| o
.
7’ t
I ( C. R, PAUL )
o DIRECTOR OF CEIISUS OPERATIONS, e
4 TRIPURA, ST
A " g
' ¢ C e . : J
opy to = . g
e \,1/ Shri- Haripada Roy, Typist. lle should join #n his duties '5“‘5 A
Abh-Juliy~1970-positivedy (m GR. S . \ait . - J
i o
2. Persongl File, a S o
DIRHCIOR OF CHISUS OPMRATIONS, . . |

TRIPURA, P
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Government of India TV
Minlstry of Home Affalrs
Directorate of Census Operations
Iripura

Apartala,the 8th Januery,l975

Shri Himengshu Ranjan Bhovmick,U.D.Clerk-cum-Cashier of’
this Ulrectorate, vio was appointed %o officlate temporsrily in
the rost of Accountznt on sd-hoc bosis with effect from 12.11.7%
is hereby appointed on promotion to officiate in the post of
Accountznt temporarily and until furtber orders on the - :
recomrendation of the Class I1I D.P.C. dated 30.12.1974 as on
regular basls vwith effect from the date of his sd~hoc appointment
to the post of Accountent, l.e. with retrospective effect from
12.11.197%. Shri Bhowmick will hand nver charge of the post of
U.o.Clerk-cun-Cashder to Shri H.P.Roy.

2. Shri H.P.Roy,Computer of this Directeorate,uwlio wes appointed
to cofficlate 2g Computor from the post of Typist Clerk(L.D.Clerk)
1s hereby transferred temporarily to officiaste in the post of :
U.D,Cleriz-cui~-Cashier in the identical scale of Rg.330-10-380-EB~ °
2-500-FD-15-560/- vith irmmedlate effect until further orders.His .
pay will be fixed according to the normal rules. Shri Roy. should
take charge of the post of U.D.Clerl-cum-Caslh:ier from Shri
Bhowmick,promoted to the post of Accountant.

) R
1.: -~ 2 ; e ﬁ-{ e
oy A A (0 ‘QﬂQ_QQ_
(A.Phattackaryya)
Director of Census Operations,
Iripura.

Copy to:-

1.Shri H.R.DBhovmick,Accountant,
v 2.5hri H.P.Roy,Computor.

3.Accounts Section

4.Fersonal Files.
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A . Govemmem:t of India
S m.nistry of Home Affairs
A - pmotoratc of Oensug Opemtione
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i ™ .| ghown egainst their names with effect from 24-7 1931 R
/-, . ingtead of 541982, .

s
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_— 1. Ehard moheta Ranjan Ass.tstant, ns.425:-,1 5-500-33-:1'
‘. L ~ . preanhaghary o ' 560‘2 0~700/0
oL 2. Shri garipaaa Roy © ' Accowntent R 425*15;50{.1%1,5‘??}1 ,

‘ L : 5501:203';540/a Ce

‘e
1. -
. _ ‘ y
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(S.R. Chakrahorty) ,

\ Direotcr of Census Opmtions
' N o | o !ripura. ..
Oopy %o 4 ' ' '

' 1o sb.rl P.Re’ Bmmhacha.ry & shxi H.P. Roy,nirec:torate .
v : of Census Operations,Tripura. ." a

2 The Pay & Acoounts Officer(cenarua) ,A.G.C.lh Bu.ﬂda.n\g;.
AR |  New Delhil = | L

3.* Aocounts aeoti peraonal. me. : , ',' ‘;%“3

; o . ' . “ <X
v ™ Lol ol
A Y : ; ' /(» ' 4\)\"\v§>/3’" T
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i ) . irector of Census Operations.
\ Ve . . _ - Tripura,
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: Mo Ae12025/3/81-Lstt,

"y Coveirnnent cf India

v Ministry of Home Affsirs

' ' Directorste of Census Cpﬂr?t*on"
Tr*purm.

Dated Lgartalas, the it

M the recommend2tion of ths Lepartmentsl FPromotion .
Committee, Shri. Haripads Roy, wwho is officiating as
Eead Clerk on ad~hoc%basis'is herehy appéinted én promotion
tc the grade of HcadiClerk cn regulsr basls with effect
from 12-10-1983 in the scele of f.425-15~500~EEw15w580m20w

700/~ #n the Directovete of Census Operations, Tripura. in a
temporary capacity until further orders,

2. s Pry will be fixed accerding to normel rules.

o ( S.F. CHAKRABCRYY )
Director of Census Cperations
Iripurs.

Copy to ¢ |
M//ﬁf/;;rl Heripsda Roy, LiP@CuOTILC of Cengus Operations,
. Iripurs. . .

Al

2. The Psy & Accounts Off10c1 (Census), Ilniotry of Home
Affslxu, £.G.CoRe Building, Liew Delhi, i

-~

Jo Perscnal file/t ccuunt Sectjcn.

&JA.\ ,J)”

Dlrvctor of Census Op”lﬂtlcno
Iripura
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No,A,11011/1/84~Estt
Gevernment of India
Ministry of Home Affairs

87 Directorate of Census Operatiens

Tripura

Dated, Agartala, the 29,2.84

—— - B e e—

Censequent upen the abelition of the pest of
Head Clerk as communicated vide Registrar General, India's
message No.1/1/84-Ad,1I dated 28,2,84 Shri H.P. Rey is
hereby appeinted against the vacant post of Assistznt in
the scale of Rse425~15-500~EB~15-560~-20-700/~ by adjustment
en temperary and ad-hec basis as per instructicn centained
in the aferesaid message with effect frem the ferenoon of
lst March, 1984,

him

The ad-hec premetion will not bestew on Ahem any
claim te regular appeintment te the respactive grade eof
prometien, The services +eo be rendered by them en ad-hec
basis will net ceunt fer the purpese of senierity in the
respective grade of premetien ner fer eligibility fer premetion
te the next higher grade. This ad-hec premetiocn may be
reversed at any time at the discretien ef the undersigned
without assigning any reasen thereef,

The above ad-hoC prometien will in no way affect
the existing senierity in the different grades fer
consideratien at the time of making rqgular appeintment,

Y Y

( S.R, Chakraberty )
Directer of Census Operatiens
Tripura

Cepy tﬁ\y//
1, /Shri H.P. Ray, Head Clerk, Directerate of Census

Operatiens, Tripura 4

26 The Pay & Acceunts Officer(Census), A+G.C,R., Building,
New Delhi,

3. : The Registrar General, India, New Delhi,

4, Accounts Section/ Personal file

5 Respective appointment file),

/ / pk () (K .m_w._“.-\J\/r./ ) ‘

Directer of Census Operatiens
Tripura, :
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Covernment of lndia Cy%t A;@
Minintry of Home Affairse
Directorate of Census Cperations
Iripura. o

Dated ,Agartala the ~ 1990

o]
1o
) b
¢ i

L4
i

On the recommcndation of Departmental Epomotion
Committee, the following employees in the office of
Directorate of Census Cperations,Agartslas,Iripura are
hereby sppointed om promotion in the temporary cepacity
to the post om reguler basis shown agsinst their names
with effect g}om 22.3.1990.

- = et e ar e @ e e @ e MR ST S ok e e W e W e G e e e g e e w—  me ere

S1. Name & designation Post to which Scale of pay
No. . sppointed on
regular besis
L 2 o 3. _ o __ W .
1. Shri K.E.Chakarborty, Sr.artist. Rs. 1€00-2660/ ~
Sr.Artist.
2. Shri P.K.Ghosh,irtist Artist Rss 1400-2 300/ -
;;y/shri H.P.Roy ,Asasistant Assistant Rs. 1400-2300/ -
4, Shri S.Rao Bhattacharjee, U.D.Clerk s« 1200-2C40/ -~
U.De Clerk
5+ Shri K.M.Des, Record Keeper Record Keeper Rs.825-1200/-

S e AT e e e e e me e e a e e e e me mm e e e e e e e e e ee e

2. Their pay will be fixed as per normsl rules.

IR o

(P.L.Joshi)
Deputy Director.
Copy to :-

1. Person concerned.

2. Pay & Accounts Officer (Census),Ministry of Home
Affairs, New Delhi.

3. Personal file,
L, Accounts Section.

{’ﬂdfiﬂc 5« Appointment file.
(s

B\



~ ;24;' 6%Qmﬁﬁ£@”k" %%8/'

To

The Deputy Director,
Census Cperations,
Iripura,Agartala.

Sir,

I would 1like to draw. your kind attention to
my representation datedg 5th March,198h adurésscd- to the
Lirector of Census Operations,iripura regarding aujustment
of appointment frowm the post of Head Clerk (kegular basis
in the identical scale of Rs.425-700/-) to the post of Assistant
on ad-hoc basis in the secale of %.h25-700/7¢gﬁﬁwg{é€é%¥hat ny
services to the post of Assistant may kindly be adjusted on
regular appointment in lieu of ad-hoc basis.

I would be grateful if you kindly nake it convenient .
to take neccssary steps in this respect st your earliest conve-
niente so that 1 ay get the benefitde service.

Yours faitnfully,

‘ 'S
Dated,Agartala the ufézii?ﬁéfaﬂéﬁléiézy

20.7.8k. | : (H.P.itoy)

\@\



To

The Joint Registrar Generrl, India,
Kotah House Anncxe,
2/4, Mansinch Rood,
New Delhi - 110011,

THROUGH PROPER CHALNEL

3ir,

I beg to draw your kind attention to the order

No.A.11011/1424~Eety dated 29-2-1984 ofthc Director of Census

Operations, pura({copy enclosed) anrointing me to the post
of Assistant on ad-hoc basis and state that I was holding the
rost of Head Clerk which kaa the identical scale of pay with i
that of Assistant, on regular basis. Due to the abolition of
the post of Head Clerk I have been appointed to the post of
Assistant. In this regord my representation dated 5-~3«84 to &
appointzant ne to the post of Asgistant on regular basis
~addressed to the Director of Cenous Operntions, Tripura followed
by subsequert reminder dated 20-T7-84 %gopiee enclosed) nay
kindly be referrcd %o,

In this connection I bog further to draw your kind

attention to the faet that I hnve been aprointed to the post of -
Assistoint or ad~hoc basis, thoush I was entitled to have regular:
anpointment to the post. The dnhoc aprointment tbethe post will:
not allow me service bonofit in the poot of Assistant. Ae such
I would urge upon gour kind self to be gracious enough to i
congider my reguwlar aprointment to the post from the dote I was
aprointed on ad«hoc basis which will allow me the service bepe-
fit of the post and for this act of your kindness I shall remain
ever gratoful. ,

Datedtnggrtala., 10 | Youm falthfully,

;ﬁ%ZC%ﬁ‘)ctcifiCj;D

( HARIPAD ROY )
ASSISTANT
DILECTURATE OF CHNOSUS OEﬂiATIQNs

LYRIFUKA,

A
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To

The Joint Registrar General,India,
Kotah House Annexe,

2/A, Mansingh Road,

New Delhi - 110011,

THROUGH PROPSB. CHANNEL,

Sir,

I would like to draw your kird attention to my
representation dated the 5th December, 1984 regarding
adjustment of appointrent from the rost of Head Clerk
(Regular basis in theidential scale of Pse425=T00/~) %0
the postof Assistant on ad-hoc basis in the scale of
Rse425~T700/= w.e.fe1=3-1984 and state that my services %o
the post of Assistant muy kindly de ad justed on regular
appe¢intment in lieu of ad-hoz basis.

I wvould be grateful ou kindly make it counvenient
to take negegsary s%aps tﬁisyreSpec% Xt your ear ies%

convenience so that I may get the benefit of service.

Yovre faithfully,

Sel | —

Dated,Agart-la, ( Haripada Roy ) ‘Asstt.
The 8th January,1986. Directorats ofCensus Operation,
Tripura -

1. Copy to the Jt.R.G.Indin,New Delhi

2. General Secretary,Census Employees'Association,
Triyura.Agartala.

-t - - 1T
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The Registrar Generalj India,
Ketah Heuce Annexe, .~

2/M, Mansingh Read,

NEW BELHI . 110011,

THROUGH PROPER CHANNEL.

Subcht.- Representatien regarding regular
aprointment in the pest ef Assistant
under the Birectsr sf Census Opera.
tien, Tripurx, Aqartala,

L e

Sir,

I have the henaur te state as fallews !

On the abeve subject I have rubmitted represen-
tatiens te my higher autherities and my last representaw

tien dated 5-12-1984 was addressed te the Jeint Registrar '

General, India, Hewever, I have nst yet been even faVQurei

with a reply,

I wag appsinted as L ,®, Clerk under the
Rirecter «f Census Operatien w,r,f. 15-.1-.1962 and since
then I hdve been rendering my service quite diligently,
efficiently and te the full satisfactisn ef the authqrity‘
and my @«utherity,being pleased, had granted my prematioﬁ.
frem time te time and in my premetien pests tee I have
been rendering my service quite diligentlyp, efficiently

and te the full satisfactien eof the autherity,

I was premeted te the pest af Computer w,e.f,
30~7=1970 ané then 1 was trancsferred te the pest ef U.R,
Clerk-cum-cashier we,a,f, 22-1-1275, Thereafter 1 was

promoted te the pest ef Accountant w,e,f, 1-4-1980 in

B S

which post I have been regularly appeinted w.e,f,24-7-1981
l

COntdoenop/zq j
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After this I wds premsted te the pest eof Head Clerk
We€efa 1-3.19%1 e@n ad.hoc basis and thereafter I was

regularly apoeinted te the pest ef Head Clerk w,e,.f,

12-10~1933,

While I was serving in the past af Head Clerk
as aferesaild I rsuddenly received an erder dated 29.2.1984
issued by the Directer #f Census Overatien, Tripura, In
this srcder the Pirecter ef (ensus Operatiens, Tripura
has mentiened that censequent upen the abelitien ef the
pest ef Head Clerk I hakazgpointed against the vacant
pest of Assistant in the sawme scale of pay ef the Head
Clerk, But In this erder it has been further added that
this appeintment te the vacant pest of Aszistant has been
made by adjustment en temperary and ad-hec basis as per
instructiasns centained in the lessage dated 2%-2..19%4,
This apieintment was made w,e,f{, l-3-1934, Since then
I have been trea+ed te be in the pact ef Assistant wee.f,
1-3-19%4, In this erder It has alse been added that the
ad-hec appsintment will net ceunt fer the purpese eof
seniarity in the respective grade ¢f premetien and it
will in ne way affect the existing senierity in the
different grades fer censiceratien at the time ef making

regular appointment,

Your gosdcelf may kindly take pains fer the

sake of rendering justice te me and have & lesk at the

(:Qnt'ﬂo-ntp/Bo !
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ifare-mentiened Message Ne, 1,/1/%4-Ad,1 Aated 28-2-1984
which recites that I may bﬂ ad justed against the vacant
P82t of Assistant and thcrékg;t &t all anything directing
that such afjustment is te be made en temperary and.adnhoc
basis, But the Birecter has mentiened that my appoiptmcnt
has been made against the vacant past of Aesistant en
temperary and ad-hec basis as per the instructiens
centained in the aferesaid Message, In this apoeintment
srder the werds tempsrary and ad_hec basis have been
added by the D'irecter e¢f his own, SinCe my appeintment
te the pect sf As:cistent hss bean made by adjustment en
the besis of the afgresusid imerage dated 2%.2.1984 and
since the Mecsagey clearly shews thai the dappeintment
sheuld be mad~ on regnlar basis, hence the arder of my
appeintment dated 29.2.1984 nersztg?ad ds an erder eof
appeintment en requlir basis faer &ll practical purpeses ,
This erder 4e neitherw;?)y specified peried no,?m
until furcther e¢réer, There cannet be any .rder;ippointment
en ad-hec hasis for unlimited peried and in fact I have
been centinuing in the pest since 1-3.1934 as mentiened
in that erder, lereever, the wereés tempearary and ad-hac :
#fe Qain redundant, Centradictery «and clearly te he read
4s nen-est, I have becn perferming all functiens and |
duties 2§ the veast ef Assistan: which I weuld have '
perfermed i1f my arder of appeintment centaine® a recitad
&len that it is an dppeintnent on regﬁlar basis, The orderj-
of dppeintment was maéde in suéh @ situatien which required;
that my appointment te the pest of Assistant is a transe
pesitien ef my reqular appointmenff::fkhe pest ef Headclexi

‘ !
C.ntdOOQ.P/l :

y
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Auchh arazg,,
and the situntien weuld expladn that pechosliuatiee-

canmat be tredated but as an erder of reqular appeintment,

I, therefere, humbly pray before yeur geandge 1 f
that justice mady be dene to ﬁc b%gaugzgdking erder that
my appeintment ts the pest ef Assistant Weeof's 1-3.1984
is a Ireguldr appeintment and the mentiens in the erder
of appsintiment dated 29-.2-1934 ctating that the erder ef
sppeintment is temperary and ad-hec er it weuld net give
me a&ny right regarding senierity and ether usual rights
which accrue censequent upen regudar appgintment are

redundant ané hdve ne affect and for this act ef kinéness

I shall be hichly ekliged,

Yours faithfully,

( VARIPADA ROQY )

Assistant, :
Birectarate of Census Operatiens,
Mripurd, Krishnanegar, Agartala,

BPated ,Aqartala,

the_[["//\ January'ss,

Pk Y, P, Yo, Sy Yo Yo, Yo,

%k kok ok ok k% ok

e \
s
MO\“}\\\
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No.A.23020/1/81-Estt(Part) Q e = Pl
Government of India ~
Ministry of Home Affairs
Directorate of Census operations
Tripura.

Dated,Agartala the

. 30 1801986
"MEMORA N D_H»g

] an directea to inform that the representation
aatee 8.1.1986 of Shri Haripada Roy, Assistant aedressed
to the Joint Registrar General,lndia for regularisation
of his appointment in the post of Assistant was considered
my the office of the Registrar General,lneia, sut the same
could not be accedea to as the post of Assistant was a tem- -
porary post sanctionea for 1981 Census upto 28.2.1986. |

| The question of filling up the post of Assistant on
regular basis will, therefore, arise only after this post
is continued on long terw wasis. 1t is also th inform him
that no further representation on this point may be enter-

tained.

In view of this his representation aated 1%.1.1986
aeeressed to the Registrar General,lneina may ke treated
‘as withkeld. |

-~ V.AC'(/‘/.‘/'\)
[){JW\/ ZV,}O ‘.8 6
(L. K. Choudhuri)
Assistant Director of Census
. Operations,Iripura.
!‘lo
Shri Haripada Roy,Assistant
Directorate of Census Operations,
Tripura,Agartala.

1LY
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70 DE PUBLISiuD IN Tis GAZETfEE OF IMDIA PART -IT SECTION 3- | 4
Y SUB-320510%(41) !
No.4/41/82-Ad.1

Government of India
Minigtry of Home Affulirs
OFFLCE OF Tl RbBGLISTRAR GiuNBRAL, INDIA.

2.3 ,Mansingh Road,
Hew Delhi.

Dated,the 25 AUG 1984 s
NOTIFICATDTION

GuS.Re eeeecessssIn exercise of the powers conferred by the
proviso to article 309 of the Constitution wund in supersesgion
of the twentythree recruitment ruleg mentioned in Appendix II

to these'rulas in so far as they relate to the post of Head
Asgistant except oo respects things done cr onittedd to

be done before auch supersassiocn, the Prrcident heveby nmakes the
following rules regulnting t e method of Teeruitucnt to the said 1
posts of Head Asaicsnt in the vavicus officen of the Registrar !
Generul,India, the Languags Division ol *the Uffice of the Registrar
Gener=:l of India as well s all the ¢fficen of the Directors of
Census Operations in tha States and the Union territories namely 3

e e e e i e R A A S B i .

1]
|
|
{

1. gggggﬂggj;g_gpgmgommcnccment(1):- These riles may be called f

the office of The Registrar General,Indin, and the office of the 1

Directors of Census Upertiions,in States and Union territories

(Hend Assistant) Kecruitment Rules, 1974. |
(2) They shall come into fexce oD the date of thegr publication ~}

in 1 e dfficial gasettee. .x

2. Applicaticnt-The~e rules shall veesessssAppendix I toO

these rules.

3. Number of poz a,clansification and scale of pay_s- . 4,}3
. . ‘ 1
The number of the said post,its claasification, and the scale o]

of pay attached thereto shall ..eeeeessottles, -

E
4. lethod of recrnitment,age limit,edcdtional and other ‘ 1
ottt rus, vty - "
Mhe method of recruitment,age limit,ceeececccrennc.0n such '5
transfer. L
| »
5. ‘Disqualificaticn_:- No person DR A
a) who has entered into, or contracted  ceeeeecssces e 4
: oxr ) 3
4 . N b) Who ,ha'\fing ¢ 0 08 60 & a8 & & 8 B e ® -Of tllis I.'ll]-es . i:
g 2

-

g S :‘ _;.:"__ N

6. Power to relax :- Where the Central Government is of the
opinion that it is necessary oOr ex/edoetteeseess. . 0f this rule.
A
,(,
7.. saving :- HNothing in thoe rules shall effect regervation, '
relaxation of age limit,and other concessions required to be provided

3

3

for the canddates belonging to Sehedulad Caste,scheduled Tribes amd «

other special categorien of persons in accordnnce with the orders S

. Assued bu the Central Governm =t from time to time in this regard. ~
w L‘/ .
. Cay -y

(v 5D/- L.K. Prasad .

. /4&/\ o = Assistant Director. -
{ . , ' - o
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e 3% THE_SCHEDULE g
S . ‘,' - .
Récruitment Rules for the post of Head Assistant in the office of the Registrar General,Indisa,ifinistry
of jFome Affajirs.
Name o1r post Nugger Cl%$51fi Scale Whether Whether Age Education and
' ost cation of Selection benefit of limit for other quali-
p Pay post or added years direct fication required
non-selec-— of service recruits for direct
tion post adnissible recruits.
under rules
30 of the
CC3(Pension
Rules,1372,
___1 _______ 2_ _ _ _ _ :5-_____5 - _5 _ __6_ _ - T _ - __ ‘_____8 _____
. .. "5 20~ Selection No 30 vears bssentigl
Head Assistan .Detgiled 3222221 650225-390 sRelaxableyupto fjﬁpgree of a recog
break—up S arvs 35 years for Go- nised Qn;ver31tj
shown in G;BZ;C?C' Vernmentdscrvanti or equivalant.
Appendix in accordaénce with. ' -
Ipp §9nTGa§?tt°d the instructions %)S‘years' exg;iné_
Ministrial. orders issued by thegiggzio;nagtﬁbli-
*SJubject to variatiation Central Government) shment,and cash
dependent on workload. Note: The crucial éate efor accounts matters
ernining the age 1limiv in a Government
shall be the closing date for Office or a co-
receint of avplications from mmercil firm of
czndidates in India(other thanrepute
Anamnané& Nicobar Islands,
Lakshadweep).In respect of
posts,the appointments to
which are made through the
Employment Exchanges,the ¢ '
crucial date for dtermining
the age 1limit shall,in each
. : case,be the last date upto
& ’ o S , which the Bmployment Exchanges are

asked to submif names.

.....



vhether age ' had - :
and quali?i : ngggé%%ogf HMethod of.Recruitment, In case of recrultment If a Deparmental
‘ eations pre *if.any whether direct re- bx prcrotion/depula~ Promoticon Comittee
Land $X= -an3 - K Y . - - . -
seribed for cruitment or by pro- tion/tranfer,grades exitts,what is its
T moticn or by depula- from which promotion, composition.
direct re- ) : a
eruits will tion/transfer and per-  deputation,transfzr
apply in the centage of the vacan- t0 be made.
cane O%' ) cies to be filled by
i a
promotees. various methods.
Q 10 ' 11 12 13
No 2 years By promotion,failing Promotion:assistants in the Group 'Z' Devartmental Pro~
which by transfer on resnective cfiices with : mction Commit;egf;;or '
depulaticn/transfer, 3 vears'! regular service the language Uivision u%
and failing both by in the grade {(75.425-~15-500-EB-15~_ Calcutta,
direct recruitment. ~560-20~T700) ‘
1,.Deputy Registrar General
- o . I = r Acsistant
*pransfer on deputation/Trunsfer: (Languages)or acsistant
vt e o e 1 . Registrar General(languages) -
Cfficials of Central Gbvernment/3tate Goernment hclding Chasrman
analogous poziz. or with 3 years regulay service 1n.pos%s
in the scale of pay of %.425-700 or cequivalent and 2.Assistant Registiir Jernaral
pcasessing the educaticnal qualificatiocn anc exparience (Language) cr Linguiss o
prescribed for direct recruits in coloumnm 8.(Period of or Resear ch Officer{langiace
dsputaticn shall ordinarily not exceeds 3 years) ' or Bssistant Div ctor-iezber
3.4 fexmx Group 'i' Cificer of
-~ ancthar Centril Governzent

office,preferzble Deloniing
t0 the 3chaduled Casiac Or
the Scheduled Tribes. =-:2ober




P RSP

Circumstancesz in wvhich Unicn Pubii
Mtal b s LT .-
. cC De Cconsudited in mekings racriiin
14
\ . 4
S 2 Y ~ - = ; ~ T =a - =2 : 2 T v T 2 i
v@oun 'T!' Denzrmibmntzl Prormotion «omrl T 2o LJCt mnnlicabien
, 2 - : = = = i - L2e D7
Ier tne resuzctiive office ofF the

™3 PN = M ~ & - . o Ty e e
Sirectors of Censuc (Op e:Nt»bns in States/

LN o + ey 3 - -2 o, ERVIIE SR
1 cf Censuc Opepditiéons or Joint Dirsector of Derations
T director of Cennlu Unerutions or Anci.t ccr oF
: 7 ~ e - et o - = o e P : AT K ~
cemotions oY acciotent tcr of Cenzus Cﬁﬁjwt_un;\;UChh;C;l/~3hlL‘Vih

2.00int Dirsctcr of Census (nerztions or veruty Directcr of Cenous
Gt ) o A BRSPS f vy 4 P
Uperuticns or ascintont Director of Censug Operaitions cr Lerict-nt
LN » n Code ces . ™ 4 SNt P
Director of Cencus Orer .tionc or Ageistant Director of Cencue

Operstions{Teciinical) - lierber

o

. & Group 'a' Ufficer of another Centrel Gowernment A
Uffice,prefe*ably becnzlings o “he Scheduled Jastes o
or vThe Zcheduled Tribes. -liexbe:

{ ‘V'SQ.VTEJ;T\{:";’ }
hegictrir Gewrencl,India.
AL
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No,of po

1,Indin -
b J¢lcuhtn)

)
2

o
i

andhen Pradesh 1
AGgan 1
Bihar : - 1
Gujorat

Haovyana
ulumuUﬂl Prades
Janmu & Kzehmir

l“rnutﬁ'u

h

Yerala

IEdhya Pradesh

FMahorashirn
limnivur
Heghulaya
Mapgeland

Urins

oy
P

Funjab

Siltkim

T

fodl Jsdu
Tripunna
Ubtar Pradeah

M S )
geat Be

And:ovven « dicobar Islands
aronacet:.) fradenh
Chandicarh

GOty anan, Din

Lnalohadyge: 0

Son, i S Diu and Dadra

sy Bar 21
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CENTRAL ADMINISTRATIVE TRIBUNAL
: GUWAHATI

(Agartala Clrcult Bench)

0 A. No.so¢92

Date of Order : 2-12-1994

Shri Ajit Baran Das - - Applicant.

-vs— - i
Union of India & Ors, - . "Respondents.

For the applicant : Mr, S. Chakraborty, Advocate and also
' ’ applicant appeared in person. '

For the Respondents Mr, G. Sarma, Addl. €.G.S.C.

CORAM
JUSTICE SHRI M.G. CHOUDHARI, VICE-CHAIRMAN
SHRI-G.L. SANGLYINE, MEMBER (AMLNISTRATIVE)

For the reasons separately recorded we pass the
following order :

We direct the respondents that the rese£Vation point
for Scheduled Caste be carried forward to the ensuing
effective recfuitment year and since the applicant will‘
by that time actually complete 5 years of service as
Assistant, we further direct thé respondehts to consider
the app01ntment of the a. plzcant by promotlon to the post

of Head A551stant in the next vacancy that may arise
N

We make it clear that the applicant had stated before.

us that on promotion if §iven to him in the next vacancy he :

will not claim seniority over res:ondent No.4 Sri P.R. |

" Brahmachari nor will object.to his further promotion. It is.

also recorded that the applicant as well as Sri Bhowmick

contdo . 02/—
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and Sri Brahmabharvaére present befo e us and stated that

the post is likely tofall vacant in October, 1995 on
 retirement of Shri Bhowmick when Sti Brahmachary is likelj'

to be promoted., We therefore make it clear that unless
vabancy ariées‘earlief‘in ahy event the applicant g?all

" be considered for appointment to thé.post in October, 1995

\

. when the vacancy will arise. .

The application is partly allowed in terms of thélv

above order, There will be no order as to costs.

(Detailed reasons will follow)

Sd/- M.G. CHAUDHARI
VICE-CHAIRMAN
'$d/- G.L. SANGLYINE
MEMBER (ADMN)
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CENTRAL ADMINISTRATIVE TRIBUNEL
-GUWAHATI BENGH

Original Application No.80 of 1992
Date of Order : This the 2nd day of December 1994
{ At. Agartala) |

Justice Shri M.G, Chaudhari, Vice~Chairman
Shri G.L. Sanglyine, Member (Administrative)

Sri Ajit Baran Das, son of Sri Ananda Charan
Das of Shibnagar College Road Extension, :
P.O. Agartala College, Agartala, Tripura. - Applicant,

V-

The Union of India represented by

‘Secretary to the Govt, of India, Ministry

of Home Affairs, New Delhi.

Thé Registrar General & Census Commissioner,
Govt. of India, Kotah House Annexe, 2/A
Mansingh Boad, New Delhi-110 Oll.

The Director of Census Operation, ‘Tripura,
14/1, Krishnanagar, P.C. Agartala.

Shri Pracheta Ranjan Brahmachary, Head Asstt.

Directorate of Census Operation, Tripurz, 14/1
Krishnanagar, P.,0. Agartala - Respondents.

By A-dvocate Mr, G, Sarma, Addl, C.G .S5.C.

ORDER (Reasons in support of operative
- order pronounced on 2=-12-94)

SANGLYINE (MEMBER, A) .

C.L.

This application under Section 19 of the

Administrative Tribunals Act 1985 has been submitted by

Shri Ajit Baran Das, now working as Assistant in the office

of the Diréétor of Census Operation, Tripura, Agartala. -

In this application he has impugned the Order No,

.5(11-5)-80/64 dated 28-2-1992 (Annexure-H) promotlng

o : . Contd...2/-



- applicant was appointed to the post of Assistant by .

Shri Pracheta Ranjan Brahmachary to the post of Head
Assistant in the above mentloned offlce. The case of the
applicant is that the vacancy against which Shri Brahmachary
was promoted was erroneously treated as an uhreserved vacancy
and this action of the resbondents had deprived him, a member
of scheduled caste community, from being promoted to the r
post of Head Asstt. His main prayer is that he should be
promoted as Head Asstt, immediately against a reserved
vacancy. The respondems have contested the application

by filing wriften,statements. Their contention is that the-‘
claim of the applicant that the vacancy whould have been ‘
treated as a reserved‘vacancy for scheduled caste is wrong.
According to them the First Point in the 40 point Roster
belongs to Scheduled Caste and this)poiht was consumed by
Shri P.C, Das on his éppoiniment as Head Assistant;a “
Shri P;C. Das is a member of scheduled caste community and
had fil ed the post on his own merit wheh he was eppointed to
the post. The respondents contend that this being a single
vacancy "it need not be treated as unreserved and the
reservation should not be carried forward". Moreover,the
transfer on 23-6-1990 and, es such, had not possessed the
necessary experience of 3 (three years as Assistant on
28=2-1992 and therefore had not qualified for promotion to
the post of Head Assistant. |

2, =~ We have examined carefully the contentlons of both :
sides While noticing that the merit of the later contentlon
of the reSpondents is open to debate we have no he51tation

to hold the vmew that on the basis of the facts of this

COn‘td o .3/"‘



case the contention of the respondents regarding the issue

of reservation is unténable. In 1964, after the Office of

. director of Census Operation, Trijura, Agartala was created

an advertisement was issued for filling up the post of Head
Asstt. in that office by direct recruitment through a
limited open field, There wasno Recruitment Rules for Head
Asstt. at that time. Sri P,C, Das, a member of scheduled
caste community, successfully competed and was on his own
merit appoin ed to the said post of Head Asstt. on 26-4-1965
and he joined the post. He was promoted to a higher post of
office Superinebendent in 1979. The Recruitment Rules for
Head Asstt. came into force with effect from 25-8-1984. On
2-3-1985 Sri H.R. Bhowmick was promoted as Head Assistant

on regular baéis. Prior to this promotion Shri Bhowmick was
officiating in the post on adhoc basis, Shri Bhowmick is

not a membeerf scheduled caste community. On 28-8-1990 Sri
Bhowmick was promoted to the higher post of Office Supdt.
The Recruitment Rules for Asstt./Head Clerk came into force
W.e f, 23=-6~1990, The a plicant was appointed as Asstt,

with effect from that date. From 28-8-1990 to 28-2-1992

the post of Head Assistant remained vacant according

to the applicant. This has not been disputed by the respondents

Sri P.R. Brahmachary was promoted to the post of Head Asstt.

on 28-2-1992. Shri Brahmachary is not a member of scheduled

caste community. Apparently, the applicant was not consid-
ered for promofion on the ground that in February, 1992 he
did not possess the requisite qualifications and that, at
any rate, even if ¥he was considered and found fit he could
not be promoted as there was no vacancy reserved for

i

Contd. . .4/—



for scheduled caste, In that event the promotion was given
to Shri Brahmachary who is a general candidate and senior to
the applicant and also eligible for the post. We find that
there was g éap of abéut 6 years from 1979 when Shri P.C.
Das vacated the post of Head Asstt, to 1985 when Shri H.R,
Bhowmick was promoted to the post of Head Assistant. The |
respondents did not care to‘clarify in their written state~
mens as to what happened to the post of Head Asstt. during
that period, We have therefore sought clarification about
this matter during the course of hearing and Shri H.R. Bhowmick
Office Supdt. verbally expiains to us that the vacancy

was filled up by means of deputation before he took over
the post, We presume that the clarification given by Shri

Bhowmick is correct. As would be seen from the facts narrated

. above, Shri P,G, Das was recruited-to the post of Head Asstt.,

against Direct Recrditment Roster, Even if the Rcster for
Direct Recruitment is taken to be the same with the Roster
for promotion, as that Qould seen to be the contention of the
Respondents, that Roster had broken because of the fact

that for almost six years from 1979 tolPg85 the vacancy in tle

post of Head Assistemt had been filded by Deputation, However,

in the facts of thig case, in our view the promotional:
Roster started with reference to the vacancy in the post of
Head Assistant against which Shri H,R. Bhowmick was promoted,
The first point in the Roster belongs to Scheduled Caste but
since it was a single vacancy it cea;;d to be a reserved
vacancy. It was filled by Shri Bhowmick who is not a
reserved candidate and was otherwise eligible for pmedmotion

to -he post. This is the correct procedure and even the

Contd LIS 05/"
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5bpli&ant has no objection to. it. The reservation was there-
after to be carried over to the next effectivé recruitment
?ear.iThis_wés not however done and Shri Brahmachary was
promotéd to the post of Head Asstt. in 1992 against an’
unreserved Qacancy.’In our opinion'tﬁe reservation for,
scheduled caste in this base should have been carried
forward to 1992 and since, according to the respondents, no
eligible échéduled casté candidate was agailable evén

then the reéervatioﬁ was to.be carried forward furtherto

the next effective recruitment year to befiiled by an’eligible

member of scheduled caste community, If any. This would be

. in keeping with the instructions issued by the Govt. of India,

‘We are informed véerbally that the next vacancy, will arise

in 1995,
3. The Récruitmen@ Rules for Head Assistaht came into
force with effect from é5A8-1984§ The qualification for
promotion'to the post of Head Asstt. is that a person

should have worked as Assistgnt in the respective Office

with 3 years' regular service in the grade of Rs.425-700/-
(Pre~-revised) For Direct recruitment to the post, a
University Degree with a 5 years experience as prescribed

in column 8 of the schedule to the Rules are required. For
appointment by Transfer the requisite qualifications are
holdind an analogous post to Assistant or Witp 3 years
gggular service in the grade of RS ,425/= = 700/~ (Pre-rev134)
or equivalent and all the qualifications and experience -
required for direct recruitment above. The amended recruit-
ment Rules for Assistant/Head Clexk camé into force with
| Cdntdi..é/f
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with effect from 23-6=-1990, The qualification for promotion to
the post of Upper Division Clerk with 5 years regular service
in thegrade 1200-2040/- The qualification for appointment

by transfer is holding an analogous post to Upper Division
Clerk or with 5 years regular service in the scale of pay

of Rs,1200~2080 /= and possessing the qualifications required
in respect of direct mcruitment to the post, namely a
University Degree and 3 years experience as prescribed in
coluﬁn 8 of the scheduled to the rules, The applicant was an
Accountant in the scale of Rs.425-640/; (Pre~revised), With
effect from 1-1-1986 the pay scales of Accountants and
Assistaﬁts befame same, namely Rs ,1400-2300/~ There was a
proposal to amend the Recruktment Rulés of Assistant soO as
to provide for‘appointment of regularly appointed Accountants
to the posts of Ass tt. by transfer at the initial consti=-
tution, The proposal culminated in the aforesaid amended
rules and a Note to the effect was appropriately inserted
against column 1l of the r@levant Schedule to the recruitment
rules, This note reads :

®The regularly appointed Accountants in the
scale of pay of Rs.425~640/= (Pre-revised)
shall be deemed to have been appointed by
transfer as Asstts, in the scale of pay of
Rs.1400-2300 (Revised) on regular basis in
the respectige offices at the initial
constitution®,

We have stated hereinabove that the question whether the
applicant was qualified for promofion to the post of Head
Assistant as in February, 1992 was debatable., This is so
Abecause in the 'Note' above it has been stated that the
.regularly appointed Accountants shall be deemed tc have

been appointed by transfer as Assisﬁants on regular basis

Contd...7/=
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at the ihitial constifution.-The date of this initiai
constitution is not clear. It could perhaps date back to
1-1-1986 as contended by the applicant. The applicant was
appoihted‘as Assistant by'&liiransfer. The qualifications.
for appointment by promotion tot he post of Head Asstt.

are set out already above, It is not clear from the

Recruitment Rules:for Head Assistants whether the

‘deemed! appoin .ment of such Accountants under the 'Note!

aforesaid would meet the requiremen' s of eligibility

prescribed under the rules, If it does and if the 1n1t1a1
constitution dates back t6 1-1-1986, the applicant had
the requisite gqualifications in 1992, The respondenfs, on

the other hand, contend that theapplicant was to be taken

" into consideration only with effect from 23-6-1990 on

which date the Recruitment>Rulea for Assistant came into
force and from which date the post of Accountant stood
abolished.vACcording to them it was with effect from
that date only that tﬁévAccountants were deemed to have
been apﬁointed'as Assistants., However, we ére»not inclined
to read anything into the stip6lations mentioned ir the
Schedule to the Recruitment Rules for Head Assistant in

regard to promoticn to that post apart from what is

expllcltly provided therein, namely =

"Promotion : Assis tants in the respective

‘Offices with 3 years regular service in the

grade (Rs.425-15-500-EB-15-560-20=700)",
This scale is now equivalent to the scale of pay of

RS .1400-~2300/= 4

4, For the reeasons recorded above we pass the

following order

Contd.. 08/"'



We direct the respondents that the reservation
point for.Scheduld Caste be carried forward to the ensuing
effebtive recruitment year and since the applicant will by .
that time actually coﬁpiete éiyeérs of service as Agsistant}
we further direct the réspondénts b consider the appointment

of the applicant by promoticn to the post of Head Assistant ‘

“in the negtt vacancy that may arise hereinafter:

5. We make it clear that the applicant has stated

before us that on promotion if given to him in the next

* vacancy he will not claim senfority over respondent No.4

Sri P.R, Brahmachary nor will obje€t to his further promotion,
It is also regordéd that the applicant as well as Sri Bhowmick
and Sri Brahmachary were present before us and stated that

the post is 1ikely to f all vacant in October, 1995 on retirement
of Sri Bhowmick'when\Sri Brahmachary is likely to be promoted;
We therefore make it clear that unless a vacancy arises

earlier in any eveht the applicant shé%l be considered f or
appointment to the post in October,:l995 when the vacancy will

arise, -

6; The application is partly allowed in.teims of the
above order. There will be no order as to costs,
;(Operativé Order in terms of paras 4;5 and 6 pronounced
on 2-12-94) | '
- Sd/- MG, Chéudhari
Vice-Chairman

sd/- G.L, Sangl ine
Member Admn
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(,\ Resid
sidenee :
Sc. Ph. D, . Maths) LL. B.
‘ /L/.JSL Ph. D. (Appl. Maths) LL. 1 60 P 5. Ramnagar
TUTADVOCATE — P. O. Ramnagar
Gauhati High Court, Agartala Bench : ' Agartala-799002
High Court Bar Association Tripura (West)
e
1_)ate.........2g7q,(,”b
LESMAND NOTICE
To
1) The Secretary to the Governmont of Indie, ‘

Ministry of Home Affairs, New Delhi.

2) The Registrsr Geseral & Census, Commissioner,
Goverument of India,
Kotah House anaxe, 2/a, HManslagh Roag,

3) The Lirector of Census Operaticn,

.\J

Tripura, 14/1, Krishnanagar,

T P.O, Agartala, West Tripura District.
PO NP

AR ) \:}". :

¢ ) \\':A eavssesNOtice Receivers, -

LA i - 4

(AN et S!
- ' Al £
\ ' w For and on behalf of :- ‘ "

o \@6 A .-

A wEY ¥ Y
?« M Shri Heripada Roy, Assictant,

5/0 Late Mons Mohan Foy,
Resident of Madhya Badharchat,

P.O., -~ A/L Nagar, wWest Tripura District,

/M oo.-~oonﬂt;1ﬂé Giver,
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Dear 8ir,

Under instcuction and for and on behal £
of my aforesaid client €hrd Maripeda Roy, Assige E
t#nt. ¥eipi undex Clrectorate of Ceneus Operation
Agartsla, Toipnura I serve thie Fotice upon you
the llotice Racelvers, stating the facts, claiming

relicfs as herewiuer :e-

2) That my aforesaid client was appointed
a3 Clerk vide Ordey MCaFe8(11-C)=T0/59 dated
15-1-1962 issued by Superintendent, Census Operae
tion, Tripu;a and jolued {n the 0fLfice of the |
Superintendeht on 15~1~1962Ab.2hezeafter. he Lgs
been promoted ww thwe sl OF Compuler on 30~7;1970 .
vide Order Nook.5(45)-Co,/ 65 dated c7-7-1970 issued
by Director of Censui Cperation, irigusa. Thezrge-
after, my clieal has Wansferreq / redesignated
in the post of v,.u, Cleriecun-Casiier ae because
the psy scale of Cunzutar and Voo, ulexk~uum~C$ah-
ier are sama and iﬁeutical.and Joined in the said

post on 22-1-1975, Again, by an order No. F,

Q)n‘.'"‘!: . p/3 -
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5(91)~0/70 dated 8~-1+1975 my client was promotgd ?
on achoc besiq to the pést of Accountant and !
joined in the said pPost on 1-4~1980, My client

was reqularised in the said post of Accountant

on 34-7-1981 by vide Ocdaz Neiel1015/2/79 «Egts
dated»30-4-1982 issued by Director of Cansug

Operation, Tripura.

2) That , tharedfisr my ciient a8 Pro-
moted ta the post of Hewd “lerk on adhog basis
with offact from 1-3-1381 ang regulaxised in the
said post with effect from 12=10~1383 vide Order
No«A.12025/3/81-Batt dated 13th Octobar, 1983
1sgued by Director cf tansus Opexation, Triuura,
Thereaftar, nagainr Ao Inted tn e FRot of Aspige
tant on adhog basis vide Order Nl 11611/1,794
Estt dated 29-2-1%64 15cupe. by LArsotoe of c«:p§gr;
Operation, Trivurs and wy ellent was rrgulariasagd
in the said post of Aszlatant with cffoct from
22-3-1990 vide Order &J.A.12020,/2/91~-E5tt Aated
2=5-1990 issued by Dlcactor ot Census Cperation,
Tripura,. My client at present als0 has been

Contd, D/ 4e



H
performing duties in the 8aid post of Assistang,
3) ‘That there 1s g ringle and igolateq ﬁf
post of Head Assiatent 4n the office of Pireato- 1

. té-.

Fata of Census Opesations, Agarta)qa created by

the Registrar General of India, Thialpoat is a _f
single isolated PO8te One 2.k, Srahmachazy was ‘:E
Promoted in the saiy POSE 0n 28-2-1992 of Head

Agslstant and saig Coile u,z,amuchary 48 not a mam-

bar of Schadulag Custa “owaunicy . Said dhrl ?.a.»‘

1998,My client is the senlormast eligiblsg candi~'“

date as per recruitment Riules framed for the

saild post of Haad Assistant, The ﬁcniority liat o

of Aaliatant published 53 an 1-6-1994 will shaw -
that the name of Ry client i3 placed in 81,No.1 f
A3 msuch my client is the ouly eligihle acnioxmoat:
¢andidate for the PO8BLt 0f Maag Nssicient and ;
after promotion of Said p,i, Erahmachari, my
client is antigled to be promuted in the =314 -

i

Contd- * OP/SO



 of khm my client in the said seniority list of R

~

el -

post of Head Assistant. There is another Assis~ -

e
[ S,

tant in the office whese nmne is below the name *i
23

w

Assistant published 08 on 1-6=1994. &

4) That {t 18 learned from reliable Q

&s“
' ?a»%
sources that you the Hotice Receivqra are mahingq

all xa errengements to £1iil up the said single -
isolated post of Head Aszsietant which will be “

vacent 4in the month of Octobor, 199§ after pro~

P

oA

motion 0f Shri PJR. Brahmachari by rasa:ved'cana"

didates denying the lagitimate right of my'clieht:

st

But the single isolated post of Hoad Aaziastant ©

was nevexr filled vp by any Tescrved cendidate’ fﬁ

since the creatisn of the post in the Diroctoratan

g

J-
“y
;,l

ot Census Opcration, Tripura and awaya it was

‘#illed by merit. Hon'ble Supreme Court of Indta‘:é

An the case of Dr. Chakrachar Paswan Va, The %
State of Bihar and Others (AIR 1983 SC 959) held'
that the principle of rxaservation 4o not apply

in a single isolated post and no resorvation

Contd. . p/ﬁ.



Dr. Chakradhar Paswan’s case held that the priq;ﬂi

could be made under Article 16(4) of the Con-
stitution of India 8o as to oreate nonopoly and

otherwise, it would rendar the guarantes of

ST e

equal opportunity contain in Article 16(1) and :ﬁé
16(2) wholely meaningless, illusory. If there
is only ons post in the cedre, there cen bo no
regervation with reference to thet vost either
for xEcecruitment at the initial stage or for i'.”
£illing up & fubire vacancy in respect of that
post. 1f the principle of reservation apply 1n‘
a single is0lated poest then it will arounts to L W
100% toservation..whc Hon'ble Supreme Court,

thereafter, also in another case Smti “hetana !’
Dilip Motghare Vs, thde udirls Bducation Bocicty::

(AIR 1994 SC 1917) relying upon the views of

. LS B R TR ALY
ot T T sy R S A Tt )
ST R o S

ciple of reservation would not apply in the casge
of an single and isolated post and thereof single
promotional post cannot be reserved and as such

reservation is impermissible.

Contdesep/7.
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Tha Division Banch of Hon'hle Gauhatt

High Court llso in Clvil ﬁula No.70 of 1989(3hx1

! : ’} N
Mrinal Kanti Ghosh Ve. State of Iripurs and Othega
. +‘§

Hon'ble Cauhctd High Court held that the ptinciplc“

\ 1_,
..m-sm&a—r

‘u('l‘ae:

of rececsvation will not spply in the case of atn-ﬁé
. i

gle and iudlatsd post and 4t will arounts to 100§f§

Loservation. - A

5) That my client 18 also at the vexge S
0f retireuent and <he promotion to the post of ,é
Head Assistent will be the Last avemuc of promoe ...
tion of my ¢lient in his sozvice 1ife. Tha poét }
of Head Assiscant which will be vacent in the ﬂ
moath of Gctober, 1954 aftar p:%ﬁgggggng 8hri

Pe Re Nrahmachari inm a single and isplaged puat‘
and my client 13 oaly iy seniormost wigible

candidate Zor the said post and the principlgiéﬁ

regervation will not apply in this case.

¢ "v
¢ .4

Undar the abyve fages and circumniancaa.‘

1 tharefore, sarve thiz Notlce upgu ycu the §°t1°.i

A

Rocaivars, xeguesting yox to eonsider the -

Contd, ., p/eo
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peomwation of
post of Haad
prootion of

aaid past in

% %

my client to the sinjla and iso)ated
Assiatant 4o be £111 vacant after
Shrik F. R, Branmachazl from the

Gctober, 129§ An d:taalt of which

my ellent will f£ile an g 0liczli-n/ cawe in a o

Court of compntent jurdslcotisn €50 tha goid roe

vaers will ba

thaeraia,

UiLe i casn voun tha Notdcs 220l

liekle for 1LY enete 4nunlvad

touve £l thEalle,

| c7 ¢
e[
r1£7aft7}f~ f
( LooM. Ky shattacharjee) .
Advaoate

Gauhiatd High Court

Agurtala Beuch,
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BEFCRE THE.CENTRA7 -ADMINISTRATIVE TRIBUNAL,
GUWAHATT ENCH AT GUWAHATI, R

3 . <
/- E

~ In the matter of:

A re-joinder to the application
ﬁ-—-“‘/ .

£iled in OA No., 261/95 in reply

to the written statement submitted

. A
on behalf of the respondent No. S'L//

In the matter of: : \

OA No, 261/95

shri Haripada Roy. Applicant.
- =Versus-
‘Union of India ? Ors. Respondents.

The above mamed appellant-

MOST RESPECTFULLY SHEWETH:

1. o ‘That the statements made in the
written statement of the respondent No, 5 as
are contrary to those made in the application
are incorrect and are denied by the applicant
" - and the applicant reiterates and reaffirm the

statements made in the application.

2. ' ' That with regard to the statements made
in paragraph 1, l(é), 1(b) and i(c), the gpplicant

denies that the post of Head Assistant would be



@@coqnted'depqrtmen£ wise and not directorate-
wise. It is also deniedthat'tﬁe post of Head

- Assistant in the Directorate of Ceﬁsus Operation,
Tripura is not a single isolated post to a single
vacancj and that no particﬁlar post is created

- for é.pértigula; di:ecéoraye. The applicant
states and contends that the réspondent No, 5
'has tétally misconstrued and misinterpteted_the
recruitment rule,reférred to‘in the paragraphs
under feply. Thé~instancesfof,anyldivision of the
Office ofvthe'Registrar General-of India and the
transfer of one post of Office SUperintendent v
‘(temporary post) from Maharastra to Tripura and
that of another permanene post of Office Supe—
rintendent from Haryana to Karnataka, do not

in any way support the contention of the
respondent No. 5 and are a139 wholly irrepevant
and insignificant for the purpose of adjudicating

"the issues involved in the instant proceedings.

-3, . The applicant states that thé
Registrar General énd Ex-Officio Census Organi-
zation'and&of the Group (b), (é) and (d) posts
_aré creded by the Secretary, Ministry of ﬁome.'
The 31 posps@of Head‘AsSistants were created
and distributed in 31‘Diréctorate of Census

" Operation in the States and Union Teritorry

”~

of India . ..



3=

of India as enumerated in the Appendix to Annexure-3
of the application. It ie apparént from the Office-_
wise break up of the number of posts as reflected
“in the sald document that there 1s one post of

_Head Assistant in the Uffice of the Directorate

of Census operation, Tr1pura, it may be relevant

to state here that all promotional poests in the
Grqup (b) (¢) and (4d).are filled up as per the
seniority of the incumbents‘in the feeder posts

in all respective directorates. The senkority

of the incumbents are maintained in t he Dlrectorate
and not at the national level The incumbents
holding the post in-the Directorate are also

not transferable from one Directorate to the

other. As statedin the application, the post of
' Head Assistant is to be filled up by the seniormost
‘Assistant in the respective. directorate. It would
be further apparent from the statements showing the
staff pattern in the Dlrectorate of Census Operation,
Tripcra as on 30.9.95 that there is one post of
Head Assistant in the said.Directoretee It is
therefore ev1dently clear that the post of Head
Assistant in the Dlrectorate of Census Operatlon,
Tripura is a single isolatead post and therefore the
questioﬁ of reservation of th&t post for Scheduldd
Cast and Scheduled Tribe candidatez does not

arise. A&s a‘ﬁatter of fact, in view of the iaw

settled by the Apex Court such reservation is not

permissibie .« o
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-permissible in law. The contentions raised by the
.respondent No. 5 in his statement in thisregard
are therefore wholly untenable and are liable

"to be rejécted in limine.

A copy of the statement showing the
. staff position of the Directorate of -
- : /

Census Operation, Tripura as referred

to above has been annexed to the

re-joInder marked as Annexure-6.,

'
L

4. . That with eegard to the statemenfs
made.in bafagraph 2, 2(a) and 2(b) of the
Written statement, the'applicant reiterates gnd
reaffirm the statements made in the.applicaﬁion.
The reference to Rule'7 of the Recruitment Rules
- with regard tomservation, relaxation, etc. as
madé by the respondent No. 5 in para graphs under
reply is whomly uncailed'f0r and is irrelevant
'in the facts and ciréﬁmstanCes of the case. The
post in question being a single isolated post,
quéstioh of reservation does not arise and the
‘ﬁrOVisionE of the rules with that regard ;s
,clearly no£ applicable,to such post. The conten-.
'fti¢n of the respondent No., 5 with regerence to
that,rulesfof the Rgcrﬂitment Rules is miséonceived.
The applidant denieslthat the post of Head Assistant
is not a single isolated post and that it is a

single vapancy in the subordinate Office of the

Regiétrar e o o
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5.

Regiétrar General of Inqia. The ;eséondent No., 5
has also misled the Recruitment Rules in conten-
dingvthat’the post of ‘Head Assistant inthe |
ﬁirecfprate of Census Operétion is not a single

isolated post.

5. | That with regard to the statements
‘made in paragraph 3 and 4,the épélicant states.
that those are not‘ag'ail relevant for the
- purpose of i;he inst'ant' case, inasmuch >, the
issue of seniorityjih the post of Assistant
in the Pirectorate of Census Operaiion, Tripura
has become final betweeﬁ'the'pérties and the
same wgs not challenged at any point of time
'-bylthe respondent'No,'S; As a méttér of fact,
the .said issue was also not raiseéd by the
respon&ent No. 5 in OA 80/92, ‘he reSpoqdent No. 5-
cannot thus 5efpermit£ed to agitate the said
.issue in the instant proceeding. In any view of |
the mattertvbearing theAseévice particulafs'of the
applicant and the rQSpoﬁdent No.'S,'it would be
clear‘that the éppliéant is senior to the
respondent N6, 5 in the post of .Assistant. As
a matter of fact,the-réSpqndenﬁ No. 5 is junior
to the applicqntﬂin sé?vicg by ;2 years. The
applicant qenigs that the post of Aséistant
, against which he was sérving was & reserved

point vacahcy for scheduled cast candidate and
. - i .

'

4

- that the .



thatkfhe.Deputy Pirector of Census Operation,
Tripura sgpp:essed the facé_with regard to-
~availability of scheduled cast qandidate in' the
feedef @88® grade as alleged by the respondent
No. 5. It is denied that the said authority
misused the power deligatea by‘the Registrar
General of “ndia and that he @@ @@@ sent the
proposal for dereservation concealing the facts.
It is denied that as per the recruitment rules,
the reSpondeht,No. 5 was eligible for regular
promotionto the post of Aseistant on 3,.1.86. and
that he was intentionally deprived of his
| constitutlonal riqhts in violatiaz of the

reservation policy.

6. _ That with regard to the statements made
in paragraph 5° ‘and 6, the applicant denies that the
post of Assistant to which he was promoted was

'a reserve point vacancy for scheduled cast.

In any case, the said issue cannot be permitted

to he egitated in the ‘instant prOceedihg.‘The
applicant states that the respondent No, 5
deliberatelj«iid not implead him as a party

in 03,80/92‘@@@ dese thoughﬁﬁe was fully

aware that aﬁy'deeiSion therein would have a

vital bearing on his right to be considered for

- promotion to the post of Head Assistané. It

.~was only when the respondent No. 1 te 3 had

with .
taken steps in connection/the promotion of the’

/

respondent No, 5 .,



respondene No. 5 to the pest of Head Assistant
purportedly in terms of the judgment and order
dated 2. 12.94 of this Hon‘ble Trlbunal ‘in

O0A 80/92,. that the applicant came to know the

same. He therefore represented beforethe

authorities and when the same did not evoke any

- response he approached this,HonfblevTribunal

with the j.nstant petition, ‘he applicant
states andﬁcqhtends that the respondent No. 5
‘eannot claim promotion in law &n the facts
and circumstances of the case, and in the

interest of justice. it is necessary, that the

judgment- and order dated 2.12.94 be reconsidered

and*reviewed_and appropriate direction be issued

~ for considering the’applicant for promption

to the post of Head Assistant in the “irecto-

~rate of Census’Operation, Tripura with all

‘consequential benefits.,

That the applicant craves leave of

~this Hon'ble mribunal to file necessary

~documents and submit further re-joiInder

if necessary in support 6f the statements

made hereinabove.

\

VERIFICATION . ..

L
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.VERIFIC'.A‘I“ION |
L ) : ’

I, Shri Har.ipadaiRoy,. son of Late
Manmohan .'Roy, Assistant in the Directorate of
Census Operation, Tripura, Agar_tala; residing
at Madhja Badarghat, Po‘st. Officé A.D.Nagar,
‘Agartala, Wgsi: Tripura, the- applicant above
‘named, &0 hereby sblemnly affirm that the =
| stateme.nts made hreeinabove, ar@ true to my
knowledge, information and belief and I sign
this verification on this the 23+4 day of
Fébruafy,‘ 1996 at Guwahatij,'

-
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Court Master

' The Central Administrative Tribunal,

Gauhati Bench, Gauhati , Assam.

261 of 1995,

Shri Haripada Roy.

.esse.sADpellant.,
Versus

Union of India and Others.

««e0.sRe8pondents.

AFFIDAVIT

I, Shri Haripada Roy, Son ofd&mp>nqdh0%4k4q
- 42
&%re81dent of Amtall, P.S. Amtali, Agaltala, West _

Tripura District, by caste Hindu, by profession -

Government service,age'$ﬁ> years, do hereby declar
. & .

OJWf and affirm on oath as follows :-
ot '
'CWL4\ Ve $c' |
ﬁb [//43%5‘5E/1€;2?' 1) That I am the applicant of the aforesaid
M ‘ ,

¢

0.A. No.261 of 1995 and well conversant with the

‘;:7 SQ\SSQLﬁx facts and circumstances of the case,

T oerake &:\3~9(Q>. -
agaaieost \n Bn Suoy, ot D, This is true to my knowledge.

/ﬂ v ‘ - Contd...p/2.




2) QThat Shri P.R, Bfahmachari, Head Agsisé
tant in the office of theinirector of Census Ope;a_

~ tion, Tripura has béen promoéed to the post of
Oféice Sﬁ?erintendent in the pay scalg of Rs.1640-~ ‘;
2900/~ vide Order No.11/12/94-AD.4 dated 18-10-96
issued by.EXXEEKQX Depﬁty Director»df the-Office ;f‘
the Registrar General of Indié, Ministry of ﬁome
Affairs, New Delhi. The copy.of the order dated

18-10-1996 is enciosed herewith and marked as Annex-

ures e

P

‘ N o : This is true to my knowledge. ' -

N
3) That as a {gsuit of the promotion of Shri
PDR‘,Brahmachari from the post of Head Assistant to‘
the post of Office Superintendent with effect from -
23-10-1996, the post of Head Aséistant has fallen

- ‘ . XEm B vacant.

This is true to my knowledge.

4) . That aforesaid post of Head Assistant has
z been filled up on acdhoc appointment by Shri Ajit

Das, Assistant with effect from 15-11-1996.

, :;;;u v!iflli  £5J{l£7*;. | : This is true to my knowledge.
‘glu!!!l!!!!!hléhub ' ‘

!

. A . o ' Contd...p/3.

-




| NOTARY . - \Lc)é
‘“"bYtthovt ot

5) That the instant affidavit swear before
the'nd Notary\PubliC~at Agartala since there is no
Branch of Central Administrative Tribunal of Gauhati -

at Agartala. -
, .

This is true to my knowledge.
Signed this &ffidavit today
the /6 A~  day of December,
1996 before the Notary P?blic,

Agartala in the Court Premises.

The Deponent is
known to‘mea'

G )
Advocate. “l
U
it CDY M K d%wt ‘; . \
i ' aeFpavy 33
OLEMNLY AFFIRMED BEFétz!n i
B?)Jn““% &9 ';fi?ﬁw
;;iméffi Y e ,Tf:. |
lc y :.' -
m% i%\\k day of &ee wég ‘




- .o . . BY SPEED POST
Bio. 11/12/94-A4.1IV"
.:M]mmY‘ or m : w ’ (¢ 14: MANTW‘Y_‘O . . E |
RAR GERERAL, INDIA S i K
:‘. \ Lo ' N N - -‘:
SR . g
- n fml, Pt o/, Mansingh Road, &
"New Delki, tht 16th October, 1996
. ’ S -
. \ B ]
! JORDER {
On the recommendation - of the Departmental Promotion |
Committee, -the Registrar Genpral, India is pleased to appoint the 3
following Head Assistant in }the office of the Director of Census ¢
Operations, Tripura as Offi ¢ Superintendent in the pay~-scale of ¢
Rs.1640-60-2600-EB-75-2900 byl promotion in the same office in a2 §
temporary capacity with effept from 23.10.96 or the date of his
taking - charge of “the post, yhichever is later and untili further ¢
orders: ' " X
o i} . ' 3
1. Shri P.R. Brahmachary : 7 j
2. He will be ‘'on probation for a period of two |
years. : e ’ ‘
3. Hejshould exercise "his option for -pay fixation under FR 22 E
(a) (1) within one month from the date of promotion. \ g
- “ . , « v E:
(K. VIVEKANAND) J
o _DEPUTY DIRECTOR ¥
 No.11/1/96-Ad.IV . ' New Delhi, thel|thodl
y AR o . - :
7 Director . of Census;ppi;;§iaﬁgf/;;;;ura,_Agartala (with one t
' , spare copy for the individual concerned]. - S
2. Pay & Accounts Officer (Census), MHA, AGCW&M 'Building Ney i
Delhi. Y I N - i . B &
3. - Records Assistant, RG's Office. 1
4. Order file. : ’ ;
‘ ' - L o | ' ' %
e T Yo s .. (K. VIVEKANAND) ¢
X T S ';-:"’?‘ f’ . ; o o o DEPUTY ,DIRBCTOR 9
ot T ) l = : [ - e e g‘ DR ¥ & " ':.]“ ) ;,:;‘x' | R A
- 5 . .
. .vbi,; - ; ; * . \ ) ; A . .
. ; . ) )
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Filer . Court

Co uJ%‘ngr :

IN T;}@ cmmawm;s TIVE TRIBUNAL
GU&%\HMI BENGH AT GUWAHATI.
A

0.A. N0.261/95

Horipeds Roy
- Vou

Union of Indiz & Others.
- AND-

IN THE MATTER OF :

Written Statemontec sulmitted by the
Recpondente No.1,2 & 3.

( WELITEV STATRIENTS )

\ The humble Recpondents submit their

[ 4

Written sStatements 28 follows

1) That with regerd to the ctatements made in

peragrephs 1, end 2 the Recpondente state that those

are_matters for the Bhn'ble Tribunczl.

2) Thot®with regerd to the stotements made in
poragraph 31 of the applic::ticn' the Recpondents beg
to ctate that it is a fact that there are 31 pocte

of Head Accistznt in the Department ac mentioned in

the Recruitment Rulec, out of which, one poct wes

provided in the Directorate of Census Operaztions,
Iripura and ac cuch the poct of Hend Accictent ic
not a 'single and icolated post oo per provicions

of Recruitment Rules(Copy encloged) (vide Anmexure-I) .

The gpplicmnt also stated that Shri P.R. Brzlmachery,

win wes promoted to the celd poct of Hend Ascistent

on 28.2.92, had already been promoted to the post of

(Conta.)
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Office Superintendent which ic not correct. Shri

Bralmachary wac not premoted te the poct of 0ffice |

Superintendent ti1l1l that date. Propoczl for promotion

in recpeet of Shri Bralmachory to the czid post wac
sont to the Regictrar éoneral, Indin and the cace wac
under concideration. Hwever, Shri Brazlmachery hes
cince beeh promoted w.é.f. 23.10.96 vide Regictra
General, India'c letter N‘b'.11/12/911--Ad.IV dated 16/18th
Octoﬁer, 1996(Copy enclosed-Ancxure-I-4) . As per
directive ah 0.A. I\Io.89/92' dated 2.12.9% iscucd by

the Bon'ble CAT, Guwohnti Beneh, Shri A.B. Dasg,
Assiste.‘t(‘Respoadcnt No.5) would be concidered for

pronotion to the poct of Hend Accictant oo and when

vaconey would zrice to the resultent vacaney to be
caused by the promotion.of Shri P.R. Bramacmry to

the poct of Office Superintendent. Ac such Shri A.B. D=g,
Accictont hac alco gince been prombted to the post of B
Head Aceictont on Ad-hoe bacis w.eof. 15.11.1996
(mnexure-I-B) « Ac per order of the Departmont of
Perconnel's 0.M. No.1/9/74-Ectt.(SC) doted 29.4.75

thc rczster imint ic being followed up ac cingle vacaney
2¢ per judgement of Apex Court dated 11.10.1973(vide
Amnexure-2) . Keeping that in view Hn'ble CAT, Guwzhati
Bench had pa:sed the order agninct 0.A. No.80/92

doted 2.12.9% filed by Shri A.B. Dec(Respondant No.5)
Ancxure-3) . Becide this, thic Directorate is the

subordinate to the Reglstrar General, Indis, Govt. of

India, Ministry of Bome Affairc, New Delhi. Al other

a2llegations contrary hereto are denicd mnd dcputed. .

H

(Contd.)
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3) _Thet with regard to the statements made in
pars 3(ii), % & 9 of the zpplication the Recpondentc
ctate that come znd except what appears from record

nothing else ic admitted.

) Thet with regard to the statements made in
paragraephs 6(a) & 6(b) of the application the Recpondents

ctate thot thoce are matter of reeord. The statoments

which are contrary thereto are denied snd digputed.

5) The‘.t with regard to the ctatomonts madénin
paragraph 6(c¢) of the zz—.pplicatinn the Recpondentes beg
to ctate that the reprecentation of the applicont

dated 14.1.86 addrecced to the Registrar General, India,
New Delli for regulorication of the applicants temporary
appointment in the post of Acsistant could not be
acceeded to ac the post of Accictant was = temporary
poct concetioned for 1981 Cencus post(vide Annexurc-h);
Henee, thé representation dated 14.1.1986 was treated

as rejected(vide Amexure-5) snd Shri H.P. Roy was

informed zccordingly.

6) That .with regard to the statements made in
paragraph 6(d) of the application the ctatemontes made
llcreizue.bbve are reiterated. The ctatementes made in
paragraph 6(d) which aore contrary to those are denied

and dicputed.

7 Thet with regard to the statements made in

paragreph 6(e) of the spplieation the Recpondents beg
to ctate that, in view of the Bm'blc Tribuncsl's
c’z@cisié.n given vide g judgement & order dated 2.12.9%

(Contd.)



pacced in 0.A. No.80/92 which hac been snnexed as
Anexure-3 to this Written Stotement, fhe point raiced
by the epplicent in thic pare ic of no avail and ac
cuch the sppliention ic liabl_e: to be ddomicced.

8) Thet with regard to the ctotementc made in
pare 6(f) of the epplication the Rc"pondcnt., beg to

cstate that it ic not tenable that 40 point Regicter
in cace of promotion has not been followed in toto

es the first point is SC, 2nd and 3rd pointc aore UR,
Lth point iz ST. while Shri P.C. Dec was sppolinted
direct to the poct of Head Accistent in the year 1965
on merit basis as no cligible candidate wac avalleableé
in the feeder grade. In that cage Shrl Daz though
being a SC cendidete did not congume the 1st point of
Scheduled Caste for which 100 point roster wes mein- -~
telned being direct eppoiniment ac per the recervation
policy fremed by the Govt. of Indig. It igc also stated
thet in cece of direct recruitment which ic made
locelly 100 poiru. roster ic to be maintsined mnd ae
cuch on the lines Shri P.C. Dag being & directly
recruited, cendidate hes found place in 100 point
'Recervation Rocter!. Since the post of Head Accictant
iz to be filed by promotion according to Recruitment
Rules 40 point roster iz zlso to be meintzined.
Accordingly as adviced by the office of the Registrar
Genergsl, Indls, Head of the Department, vide their
letter No.12/20-C/90-Ad.1V dated 7-10-91 ond cubge-
quently epproved vide their letter No.12/20-C/90-AG.IV
dated 31-10-91(Chpicc encloced) vide Mmnexure-6)

(Contd.)



retirement of Shri H.R. Bhowmik, Office S!lpei'i.n tendent

recpondent, that ic, thic Directorate, ic maintcoining

#0 -point rocter 2lco under the circumctonces in both

the Rocters i.e. 100 point and 40 point. The name of ANFY
Slri P.C. Dac appcs.fs on first point. The extract of
both the recters-ic precented(vide Anncxure-7) to

clarify the point. The firct post was held by Shri

H.R. Blmwmivk(UR) on p‘romotion .and Shri P.R. Bralmachory
(UR) who was promoted subsequent to the promotion. of ,
ghri Bhowmik to the poct of Office Superintendent,

cince promoted fo the post of O0ffice Superintendent
wee.fe 23.10.96. Naturally, the post would be filled up
by Scheduled Caste candidcote when vaconey would ':.r'isc
eonsequent upon promotion of Shri P.R. Bralmachary to

the poct of 0ffice Superintendent. Accerdingly the

rogter 2lce hac been mazintained in tﬁis Directorate.
As'per the Bontble Tribunzl Judgement dated 2.12.9%

in 0.A. No0.80/92 shri A.B. Dag -Ve- Govt. of India Ml
the case of shri A.B. Das(Recpondent No.5) would come. 8

under the zone of concideration to the post of Head
ccictant by promotion when the vac‘.?ncy in the grade

would be availzble.

9) Th:.:t_with regard to the é:t.?.tcmc.nts nade in
paragraph 6(g) of the application the Recpondentd
beg to ctate that it ic not trua thet the post of
Head Assictent ico fé.llen veeant ac Slri P.R. Brah-
machery has been promoted to the post of Office

Superintendent in the resultmnt vacaney due to

in gctober, 1995. Shri Bralmachary'c promotion wac
still in process at the level of the Reglictrar
General, India a2t thnt time.

(Contd.)
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10) That with regard to. the ctetements made in
paragraph 6(h) of the spplication the Respbndents
beg to state thot it is not true that the post of
Head Accistont has fallon vecant due to promotion
of Shri P‘.R. Brc.l'méch:,uv to the p_o.ét of Office
Supcrintendent by thot time who was ctill working
in the caid post of Head Ascictant.

11) That with frc*.ga‘d to the ctotementc made in
paragraph-7 of the spplication regarding the grounde
for relicfs under legel provision the Respondents

beg to state that none of the grounds ic maintainzble .

in law ac well zo factc and as cuch the spplicatien

i 1izble to be dicmisced.’

12) That with regard the ctatemente made in e
paragraphs 8, 9 & 10 of the gpplication the Recpon- d
dente have no comments. | ’

13) Thot with regerd to the ctatemontc made in

para 11 of the gpplication regarding relief 'sought

for the Respondentc #/ beg to state that the spplicmnt

ic not entitled to any rclief cought for =nd the
epplicotion ic lisble to be dismisced.

14) Thot regerding interim prayer the same ic !
linble to be rejected in view of the faets and -
cireumstonces of the ence nerrsted sbove.

(Contad.)
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15) That the Recpondents cubmit that the

A (okols

311 S

epplication hac no merit and ac cuch the cane

ic lizble to be dicmigced.

- Verificction-

I, Shri Semirasn Chokrzberty, Invectigator,
Directorate of Censuc Operations, Tripura being
competent do hereby solemmly declore thet the
ctatementes made above are truc to my knowledge,

belief end information.

Md I cign thic Application todoy on _2__9_ +h
dey of January, 1997 ot Agertsla.

\Pwafwa“

Declorant.
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iE{E‘GAZETTE OF INDIA PART~IT SECTION 3~
SUB-SEFTlOU(l)) .

No 4/41/82-Aa.
GOVGrnment of  India
\ Ministry of Home Affairs

”OI'FIUE DF THE REGISLBAR GENERAL, LIDIA .
: kK

o C2=R han31nah Road,
R New Delhi,

- - Dated, the
A ITIcATION .}32 g »mjs 1984 -

's\prov so ‘“tosarticle 309 of .the Constitution and in supersession
rof fbhe twenpy*three recrultment ~rules mentioned in Appendlx 1I
;tOJthese ‘ruled,in g0 farras they relate to the post of ,
" Hoad, ASSistant"exbept as respects things done cr omitted to ,
‘bétdohe’ before such: supefsesslon, the President hereby makes
bi the «following Tulés- regulating the method. of recruitment to-
‘@mthe sald posts of Head Agsistant in the variolus.offices of
7iuthe Reglstrar General, India; the Language Division of the
ST office tof-‘the Reg 1strar General Of India as well as all the Lt
Ldiofflces Of “the Diréctors -of (ensus Operatlons in the States
and thevUnlon terrltorles namclJ s : ‘

‘e .
. a0 . .vg ‘ . ‘
s ot

S ShOrt..t:Ltle and ommencement 3_3, These rules may be
called the: office» of the Régistrar General India, and the
6fflcesfbf ‘the Directors of (ensus Operatlono in States and
7Unlonuterrit0ries (ﬁead A551stant) Recrultment Rules, 1984.

b AE” gégpllggglgg °-"These rules shall apply to the posts of

-t Head Assigtant in the Language Division of the 0ffice of the
ey Reglstrar General, India, located at Calcutta? and each of
“thel.of fides ™ of :the Directors 'of Census Operations in thie Svates
o and“Unlon~térr1tOrles, separately, as specified in tbe
;_ppendlx I to these rule3¢ : _ R

ooy,
‘,n" se

'.*" laSSLPlcatlon and scale of pay S =

v



Rt ok o R R e el T R AR )

hgtho of recrultmeht sage llmlt educational and
other quallflcatlons, etc. L :

ﬁ%ﬁ ‘The' method~of recrultment age llmlt ‘educational and

vother quallflcatlons,Wand other matters relatlng to the said
ost; ‘hal be: ;peolfled in‘COlumns 5 to 14 of the Schedule

Ovided that the app01nt1ng authorlty concerned may , 1f
g considers necessary or expedient so to do, -having regard -
,0¢the “circumstances "ofthe case and. for reasons £o be recorded
0 writing rorder ‘any vacaney in the’said posts in any. of the -
gfriceghtn\whlcg these- ruleitapply ‘and 1§erelat%on Eo which -
~heéldgethe appol ting authority t9.be filled by_the ransfer -
éof ‘& pergofi~holding the”samg post in any of ‘the other. officeés
‘£ which these rules apply; when the person to bé tFansferred '
/ha’s - made 8. requést“iﬁ“WfltITg for such. transfer to the said
fapp01ntlng~auth0rl 1;,‘,_4_,xf . '. ,

0

ov~ded jurther that the ‘persons so transferred shall _
& placed Pelowtall® ﬁersons already ‘appointed on regular basis
4 g i whlc he 1s appolnted on such transfer.»

No person, - ~

: a)awho has entered 1nto, or contracted, a marrlage
aw1thfa,person havlng a'.spouse living, or

)i ho, ‘having a spouse:; llv1ng, ‘has-entered 1nto, or

£ ontracted, a marriage with any person

LLsby E»ig;ble for: appolntment to ‘the saild post :

Prov#ded that the Centnal Government may, if satlsfled
Lhaty such'marriageils permlSSIble ‘under the personal law
applicable “£0"such’ person and .the other party to the marriage,
nd-ithere; are othér grounds #for so dolng, exempt any person o
o the peratlonuof thls rule.

het“lt 1is: nedessary o expedlent $0 t9 do, it may,'.
dqr,.fpr reasons to: be 4recordéd in writing, relax any

og’the"p;0v1slons of*these-wules with respect to ary class. or
2 : Y ..

R cNOthlng an these rules shall affect reser-

rabilons v rd laxatlon ofy-age lamlt, and other concessions

U red t0 e fprdvided for the candidates belonging to

Schedulded: Gastes, Schedules Tribes; and other special .
egofles&of persons‘in accordance’ with the orders issued

ik e Cenﬁral*Government from time to time in this reoard.‘w

PR SRV R SFDLO-EE P

A
IO ] S

.
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Recruitment Rules for the post of Head Assistant in the Office Of the
Reglstrar Genéral, India, Ministry of Home Affairs.

e ——.

; Name of Rumber Classifi-. Scale Whether  VWhether Age Education amd .
' " post © of cation of Selection  benefit of imit other @ali-
T _ -post - vay post or - added years for - fications re-
' . : . non-selec- - of gervice direct guired for
- . tion post admissitle recruits direct
: ' ~under rules recrui’ s.
o ' L 30 of the .
- : - - * CGCS(Pension) - ’ ' -
. R : ' S ' Rules,;1972. ) '
1,2y 03 e L 5 _ 6 . . L7 8
" Head ¢ < 7 31% " General R Bs.550~ Selection ~ . No .- 30 years . Essential :. -
A351staht - Detailed Central - 20-650~- . Lo (Relaxable upto (i) Desree 0 T
o breakaup . Service = . 25-750 ' Lo.ia35 years Tor: of a Oe_ '
- '.;'* .~ shown in - Group 'C! .. w7+ covermment servants.in . .- ~nlsedr§gl§
Tl Appendlx I ‘Non-Gagetted ™~ =+ accordance. with the instruc- reiy or
N TR S A MInlsﬁrlal PR ' -tions. or orders issued by veuivalant
U . . "the Céntral Goverrment) - ¢4 . .
L S 4“(;$,.~ Lo gr~-A I. . Note:: The 02301a1 date for aetermlnlng (ii) 5 years'
:-* = ' < tThe age limit shall be thesclosing date experience in -
asugﬂggittgnvigiifégg _ ~for recelpt of applicatiosns from cand1~. ‘administratin ’
ep e ‘1?" dates. in India (other than Andaman & - ->: establlshmem,,f\
; : Nicobar Islands,; and Lakshidweep).. In.;; - and cash and. ~ =
respect of posts, the. appolntments to - ‘accsunts R o
which are made through the Employment . ' = matters in a L
Eychanges, the- cruolal date: for-deter- .. Govermment -
. mining the age.limit. shall,in each '“ ..0ffice or a -
.case, be-the last. date‘uptO'whlch the "7 gommercial®

fEmploymentiExchanges are~asked to

e “Firm. Qf_repute
o Submlt names. e e e
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Ko 1
- ) : . . A
-'. T . . - ’ . ﬁ» - : . ' -~
‘. - - ' - : G
, b : ’ . : - . .
: A S " Circumstances in which Union Public
! Service Comnission is 190 be consulted in maliing -
< ‘ - : ; recruitment. AU
1)+ 3 : : . ‘ »
: Grouﬁ 1c! Dnnartmental'Promotion Committee - . o Not .applicable ¢ = ., .
{01 the resmective office 2of t he '

Dlrectors °f Census Oporations in. Stzies/

si. - Unions -territories] s . _ - .
s . '1. Director of Census. operatlons or Joint Dlrector of Census Operations. ) .
.- . . . or Deputy Director. of Census Oper ratims , : S - - B
M ~~‘.p'.’-5”1 or-Assistapnt Director of Census o o N T S
; L ‘Operatims: or Assistant Director of ' T

PR e e ~:;ff Census Operations. (Technlcal) .- 7.~ Chairsan

o 2e” Jolnt DlrectOr of Gensus Operatlons L

- "opr Deputy Director @f Census: . R A :
Operations or Assistant Director of. -~ .= . . - ' .
Census Operations :or Assistant Dlrector U “ .
-~ Of- Census Operatlons (Technical) 7 . = Member -. e

C3e4 JrOup A% Offlcer Offanothyr Central 4'_i5,,
~. Government-Office, preferably. belonglng 1
'to the ocheduled CasteS'or tne L e




AP “DI\TD IX - 1 ~

Offlce—w1se break-up of the.number of posts
« specifled in Columﬂ 2 of the Schedule
. R s S - ' 20t SRR R - _,-“ . Lo . !
L ['7: ”i__;EQL‘}--n ~-~Name oﬁ,ﬂfflce R : No. of post

R SO e

,,{n;»;”““ 1%» "Offlce‘of the Reglstrdr Generwl India
R PA (excluding Languaae Division ab Calcutta) -
Pg;?fw” aﬂj\*z, Language Dlvision'at3Calcutta D ’ 1

. Office of ' Ehe" Dlrector 34 ‘
*.of?Census,Operatlons, . Andhra Pradesh

. l ‘

fg;ddo—t*’i?’y',~~ Assam
. .-}-dO- "; i ,.Bihar
(“.~d0~,“;f : -“g,uﬂ';'Gujarat

.-fdbo-ff L *“_ Haryana"

1

—doe; e Ty Hlmachal Pradesh
GOm0y 'Jammu & Kashmir
g . . .Karnataka -

y " Kerala - ‘
y . ' Madhya Pradesh
~d0=: | .y +.. Maharashtra
H
h

. Manipur .
I dR SR Neghalaya°
Cope oty o7 Nagaland
o 3y - yOrissa
. i - ", .Punjab .
" "y . Rajasthan
y ¢ Sikkim

'.-,i"":.i; Cag b . . ;
ko R i S Lo .
BESREPTE: Py "1} L p Oy s Tamil Nadu

"l‘";"-' 5‘&‘;‘ 220"‘»71.,.5 "-dd&‘ fl v ! 'Trlpura

UL G L U G QL W N JEL WK G WU WU U U U (DI UL W, e

]
R t" \n" '(‘-"" . N ‘."__
»v“‘_‘_‘”v‘ r,"'." ‘ \1-9‘}%? 2 5 }.;;-0{3‘. K ‘,:u ‘-‘Add“ _.4‘:,: " ,(:1- ,,.‘ ‘ [ U'ttar Pradesh
L T L e AL AL " .lest Bengal
P L ey F' . s, f . W b

AR Andaman & ‘Nicobar
e Islands™ " 1
‘Arunachal Pradesh . 1
] Chandlgarh oo
" Delhi . 1 -
~’Goa,Daman & Diu and

“Dadra & Nagar Havell 1
Lakshadweep ' 1
1
1

)Mizoram
.,Pcndlcherry

TOT & L -3

——

-

L eme s Ao ——



Yo IConsus Operatlonb, nd‘ck~officio
ensus: Operations, Andhra Prades sH, (Clﬂsa 111
iBecrultment Rules, 1973. . , )
and- ex—off101o
201ass,111,&'01gos_

uperlnt ndentIof €
wLdassiIV: osts

I3

.lrectox'qg.Census O>eratlons, “and ex~off1010 .
: aOpeEat ons9 Bihar,” (Clq s,III & Class

f CenSup Oporatlons, and ex-officio
#»Opérations, Gugurat (0188q FIT & Class
ules, 197)o ST

rectoriof “Census Operations, and ex~ OfflClO

if Census‘o eratlons, quyana, (01aus III & Cla 58

dceiiofy iféétoraof Gensus Operations, and cx—offlclo
',ntenden of#Census’ Operations, Himachal Pradcuh(clasv III
i posts) Recrultment Rules, 1973.

e

.OfflC_ :0f%the Dlrector of - Censiis Operqtlons° and ox-officio
Superlntendentfof Census . Operations, Jamnu & Kaghmlr(Class 11T .
1d01as; :‘pposts) Recruitment Rules,’ 1974, ’

ffice 04>the Dlrector of Consus Operatlons, and ¢x~officio
Superintendent*of Cénsus Operatidns, Karrataka (Clas JIIT &
Pla & 68t8) Recvuitment, Rules, 1974.: " -

Ae.of; he Dlrector of Census Opcritldns. and ex- folClO S
A‘lﬂtgndent .oft:Censius Oporatlons, Kerala (Class III & Olass
'“Recrultmcnt Rules, 1975. ,'.< b

icevof: the Dlréctor ‘of ‘Censug ' Operations, and cx~offlclo'

Of
Class IV, ’osﬁs) -Reeruitment Rules, 1973
Officerofithe Dlrector 6f Cehsus ‘Operations, and ox-offlclo

Superintendént: of ¥Census ‘Operations, Mahafaohtra (Clasu 111 &
8 t Recrultment Rules, 1973.. - .

Officeto %the Dlrector‘of Census Opcratlons, and eXQOfficio'
Superintendent of: Census Operations, Meghalaya (Clﬂss IIL&
.t ’posts)fRecru;tment Rules, 1973.\ :

upenlntcndent of ‘Census: Opcratlons, Madhya Pradesh(Clas III &

L3
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3. 'r"-"‘He “should exercise his option for pay fixation under FR 22
(a) - (1) wlthin one month from the date of promotion.

-~

BERTL O L i
h rebmq: ¢ “REGGENLIND' (T PR ' unt |-A
‘~'.""v".nv" . ‘
Co S dohm. 11/12/94-Ad.1V fifffifff;___—'—~—-
. SRR v o\
. Qg‘q - GowmnwnucwlumA
‘;% -t '{!dm \
i QManw<m!kwnAnmmqumlﬂanmAw.
a 1t i ¥ wg o e wrater
S T FICB.OF “THB REGISTRAR GBNERAL; INDIA
R F?foh}‘-.« PR ““3{;,- :
AL fises '
B f.‘-:’ s e ‘
! = . -8
S » t . a€ fanft, fate 2 /A, Mansingh Road,
L - f , : "Wew Delki, tht 16th October, 1996
e S 1B
L IR ORDER
L - 1 . _—
v .' .-’,- y ' ‘ ) C . .
; >$ s On' the- ' ‘recommendation’ of the Departmental Promotion
s Committee, the. Registrar General, India is pleased to appoint the
= GL\ « following Head Assn-stant: in the office of the Director of Census
'\n;@\_; Operations; Tripura as Office Supemntendent in the pay scale of
: J{:- . 'Rs.1640-60-2600-EB-75-2900 by promotion in the same office in a
(o >‘< temporaty' capacity with effect from 23.10.96 Jr the date of his
| ‘6 {jt taking- charge of the post, whichever is later and until further
: il BJE orders' .
~",r(, R ‘.. . ' , '
+ 3 N
i _’g. '{,3 , T Shr1 P.R. Brahmachary
ﬁﬁéf‘ .2 \-He ) will be 'on ‘probation for a period of two
v." i( years.ﬂ . 44{ . .
5':

o R A
1o f.}? BT
\.‘1" ‘:\..»‘!_, :.‘.
i R SR : (K. VIVEKANAND)
_“],f Co ' DEPUTY DIRECTOR
No.11/1/96-Ad. IV - ' New Delhi,‘thel%idéﬁ&

Dlrector of Census Operatlons, Tripura, Agartala (with one
spare copy for the individual concerned)

..Pay & .Accounts Oofficer (Census), MHA, AGCW&M Building New
Cpelhi.”

. Records A351stant, RG's Office.

- Order file. -

ol .
. .

)
LA
)
[

. ——

ot ' ‘ (K. VIVEKANAND)
' : _ ‘ DEPUTY DIRECTOR

o . ————— - o - —
. -




: NO0F05(11-E)-CO/6,+
Cag Government of Indie
o~ , , Ministry of Home Affaire

Directoratc of Cehsus Operationsg,
Tripura.

Dated, Agortola,the 15th Nov.'96..

ORDER

Shri Ajit Beren Dac, Aceistent ic hereby sppointed on
promotion to the post of Head Accictant on 2 purely tcmporary
end a2d-hoe bacic in the Directorete of Gencuc Operationg, Tripursn .
in the ccale of Rs.1600-50-2300~ER.60-2660/- w.2.f. the dote of
iscue of thic order or the joining date of the incumbent till
28.2:97 or till further .order whichever ic eariier. '

The order issuec oo per the interim order in 0.A.M0.261/95 -
Shri H.P. Roy Vc. Union of Indiz & Others dated 8.1.96 proeed by
the Hon'ble Contrel Adminictrative Tribunal, Guwnhnti Rench. The

- promotion co given ic cubjcet to the finel verdiet of the Ibn'hle

Court in the 0.A.N0.261/95 nc shove.

The sbove sd-hoc promotion to the grede of tond Accictant
chell not bestow upon the officlsl mny cleim for regular promotion
to the grede end cervicers rendered by him on sd-loce bocis chell
not count for the purpoce of coniority in the grade nor for eligi-
bility for promotion to the next ligher grade unlece the finegl
verdict of the Hon'ble Court in 0.A.No.261/95 dircctc zo.

. &4
Heo pry will be fixed ac per normsl rules. //
. /
2 ’ (:[f
/3 st
‘/—j’//?/]f‘// (7.{

| ASSISTAUT DIRFCTO
Copy for informetion =znd neccccary action to the followingn -
1. Shri Ajit Berem Dac, Accictent, Directorate of Concus Operationg,
Tripura. T
2. The Accountc Scetion/Perconsl file/Cucrd file. _
3. Shri K. Vivekenand, Deputy Director, Office of the Regictrer
Generel, Indie, 2/A, Mencingh Rosd, New Delhi-110 011 with
reference to hic letter No.27/55/95-A4.IV dated 17/25.5.96.
‘Wi The Pey & Accountc Officer(Cencus), Minictry of Home Affaire,
£.G.C.R.W & M Bullding, Hx Hew Dclhi-110 cO2.

5. Shri Md. Sesuket A1i, M.A.,L.L.B., Contrsl Government Stoncding .
Councel , Iclempur, Iclempur Rord, Dict.- Kemrup, Cuwfhati-781007
vith reference to 0.A.H0.261/95 - Shri H.P. Roy Vs .,_'/énion of
Indie & Otherc. / Pl —

( J.P. BARANWAL ) '
o ASSISTAIT DIRECTOR

@ ,‘Q/W St O
AATGE | é}c :%nl%.
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Department of Personnel & A.R. Q.M. No. {/9/74-Estt(SCT), dated 29h April, 1978
to all Ministries efc,

LWt
- =
.= .

-, =

Subject:—Reservation for Scheduled Castes and Scheduled

SCrvices—
Single vacancy arising in a recruitment year.

Tribes in

o o e

Attention of the Ministry of Finance, cfc. is invited (o Ministry of Home AfTairs
O.M. No. 2/24/63-Estt.(D), dated the 4th December, 1963 read with (.M. No. 1/4/
64-SCT(1), dated 2nd Seplember, 1964, which provide infer alia that, if there be
" only one vacancy in any recruitment year, it should be treated as wnreserved, irres-

pective of its falling at a reserved point. ( This provision results in a situation where-
by in small cadres, wher¢ recruitment is occasional and generally not_more than one
vacancy arises at a time, the Scheduled Castes and Scheduled I'ribes fre umable (o
get any beneht out of the orders providing reservations for them. D

t - -

- -

& 2. The matter has becn considered in the tight of the judgement of the Supreme
- Court_dated_the 11th Oclober, 1973 in the case of Arcti f??iy Choudhury vs. Union
‘of India” (Railway Ministry) and oihicrs, and it has now been decided that i pattial
modification of the OM., daled 4(h December, 1963, and 2nd September, 1964,
referred to in para | above, while in cases where only one vacancy occurs in the
initial recruitment year and the corresponding roster point happens to be for a
Schéduled Caste or Scheduled Trihe, it should be trealed as unreserved and filted
accordingly and the reservation carried forward 1o subsequent three recruitment
years as hitherto, in the subsequent year(s). cven il theie is only one, vacancy, it
a‘should be ftreated as “Reserved™ agninst the carried-forward reservation from  the
initial recruitment year and a Scheduled Caste/Schedoled Tribe candidate, if avail-
able, should be appointed in that vacancy, although it may happen to be- the only
- vacancy in that vecruitment year(s). For instance. il a single vacancy arises in
the initial recruitment year 1975, and it falls at a reserved point in the roster, it will
be treated as ‘unreserved’ and filled accordingly in that ycar but the rescrvation
would be carried forward fo subscquent recruitment vear(s), n the first subscquent
year, ie., 1976, if, again, a single vacancy occurs. then it should be freated as reserved
- against the reservation carried forward from 1975, and a Scheduled Caste/Scheduled
Tribe candidate, as the case may be, should be appointed against that vacancy. in
spite, of the fact ‘that the vacancy happens to he the only vacancy in that recruit-
ment year. In the event of a Scheduled Caste/Scheduled Tiibe candidate not being
available to fill the rescrved vacancy in 1976, the reservation would he further carried
forward to 1977 and 1978, when also a single vacancy, if any, avising in those years

should be treated as “rescrved” against the carried-forward reservation. whereafter,
-the reservation will lapse. ~ ’

3. In this Department’s O.M. No. 16/5/74-Estt.(SCT), dated 11-6-1974. it was
clarified that a recruitment year during which only u single vacancy avises and hence
gets treated as unreserved need not be counted as an cflcctive vear (owards the
-period for which the reserved vacancy t to be caried forward. Since a single
vacancy arising in a year will now also be treated as reserved in the manner indicated
in para 2 above, the orders contained in this Departoients OB dated 11-6-1974 are
hereby cancelled: ‘The year in which no vacancy arises will. however, continue to
be ignored, as at present, for purposes of counting the cffective vears towards the
period of carry-forward. ..

’£

4. In this Department’s Q.M. No. 10/37/74-Esi.(SC1), duted 3rd Febraary,
1975, it has been clarified that, although in the case of promotions by sclection from
Class I to Class II, within Class 1T and from Class H to the lowest tung or cate-

vacancy falling on a reserved point in the rostor is trealed as unreserved due 1o its
being the only vacancy during the vear of prometion. the reservation so due against
the reserved point should be carried forward to the subscquent three recruitment
years. These orders would continue to applv to the promotions o ihe posts mea-
tioned therein, and in conjunction which the instructions contained in para 2 of this
O.M. the single vacancy occurring in the year. subsequent o the inifinl year of
recruitment should be treated as reserved even thongh it mav bhe a single vacancy
in that year. TIn other words, the reservation carried-forward on account of there
being only one vacancy during the initial year of pre.notion. should he adjusted
by treating the vacancy arising in the subscquent year(s) as reserved. even though
there might be only a singlc vacancy in that subscquent vear(s).

>

gory in Class I therc is no carry-forward of reservation from vear to year, when a .

GE |

I\




5, The note below the roster in Annexure L and note (2) below the 1osier in

Annexure 11 to Ministry of Home Aflairs O.M. No. 1/11/69-1stt(SCYT). dated

, 22-4-70 and note (1) below thc roster prescribed in Department  of Personnel

: : ° and Administrative Reforms O.M. No. 1/3/72-Estt.(SCT), dated 12-2-1973 may
9‘7 be amended as follows:—

“If there are only two vacancics 10 be fitled in 2 particular year, not more
than one may be treated as reservec. 1f there be only onc vacancy.
in a particular year which falls on a reserved point in the roster. it will
be treated as unreserved in the first instance and  filled accordingly
but the reservation should be carricd forward o subsequent year{s). In
the subsequent year(s) of recruitment, the reservation should be applicd
by treating the vacancy arising in that year as reserved cven though
there might be only a single vacancy in that subsequent ycar(s).”

6. The instructions contained in this O.M. relate only to the reservations and

v “carry-forward” in respect of a single vacancy. In cases other than those relating

s to a single vacancy, instructions relating to reservation and “carry-forward” as con-
tained in MHA OMs, dated 4-12-1963 and 2-9-1964 read with O.M. No. 27/25/68-
Estt.(SCT), dated 25-3-1970 and O.M. No. 1/4/70-Estt.(SCT), dated 11-11-1971
will continue to apply.

7. Ministry of Finance eclc. arc‘rcqueslcd to bring the above instrictions 1o the
notice of all the concerned authorities under their control.

’

. Ministry of Home Affairs letter No. U. 13019/1/75-AF dated 28-9-1977 to the Chief
4. _Secretaries to the Government of Arunachal Pradesh and Mizoram.

T Tt Medhae in appointments made by

PPy e
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'ifOr acheduled Caste be carried forward to the ensuing X

. by that time actuaily ;omplete 9 years of service as
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CBNIRAL Adml&l IRATIVE TBIBUNAL
GUMMMTL

(Agarfélé Sircuit Bonch)

0 A No ‘“ Bk

. A ‘“'l A
ST .Ua,:,e Qf Orqar. 2-.12-1994
- Shri Ajit Baran Pas - - -Applicant,

Union of India & Ors, - Respondents.

For the applicant : Nr, S, Chakraborty, Advocate and also
S ‘ N : applicant apreared 1n per;cn.

For the ﬂéspondents: #ry G Sarma, Addl, G540,

C URAM

JUSTICE SERI'iio. CHUUSHALI, VICE~CHAIRMAN.
SHRL G.Lo SANGLYINE; MEMBER (A«1liISTRATIVE )

Ll E R

For the reasons separataly rocordad we rass the
following order : g

R FE

e direct the respondents that tne reservation point

' effectiva reczuitment year and since the applicant will

&HAssistant, we‘further direct'the<r¢spondents‘to cpnside;""
' the aﬁhointment of'théva plicant by promotion tp the post
of Head Assistant in the next vacancy that ﬁéy arise“
rereinafter, ‘ :

Wg make it ‘clear that the a:plicant had stated before

‘us that,on promcticn if §iven to him in the next vacancy he

"> will not ‘claim seniority cver res ondent Noe4 Srl P.R,

. Brahmactiari nor will object to his further promotion. It is

also recorde: that the applicont as wall as Sri BlLowmiek

3
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. CENTRAL ADMINISTHATIVE ThINUMEL | o
GUINIATE LERGH

UrSginal apalicatm\ Moo.80 of Wﬁ

Sz

Dote of 9rdar $ Thla th0|2nd day of F@cmmhﬂr
| o %to Agartala) i

~ Justice Shri MG, Phauﬁhari, %Scevbhaﬁxm

ﬂhri Gule Sanglyina, Mamhax (ﬁJninistra in)
, o J

Sri Aj&t Baran Das, son cf 54 Apanda Ghasan

Pas of Shibnagar Gollegs Road Evt@uﬂicn,
Pelu Agaxtala Lollage, Agdrtala, Txiruran = Applicant

\

I
1, The Union of India re;resented by !
Secretaxy to the Govt, of India, Min stry
of Home Affeirs, ilew Delhi, ‘
2, The Registrar Genegal & Census Gommissionng,
Govte of India, Kotah Liouzse Amnexo, 2/&;

Mansingh Hoad, Now Delhi=ilo oL1, |

/ -Vsm

3, The Lirector of Gonsus Cpersticn, Tripura,
. o 14/%, Kxishnanagag, PoUe Agartalas . f

4o Shri irazcheta anjaﬂ 8xahmachaxy, Head A”ﬁ&te
Jirectorate of Census Opevabizn, 1xiruz:, L4/%
Krishnﬁnagar, P.Us Agartala ‘ -  Respendents:

By Andvocate iz, Ga Sagna, AddLe Gi3.8.Ca |

(RUBR (Ressons in supuort of apmrat&w. i
-~ oxder. pronounced on 2-12-94) o

C Ls SAMGLY 1IN (WE’BER A) ’ l

This applicatien undex Seet fon L9 of the ,
Administrative Tribunals Act 198D has baen submitted by
Shzd AJit Baran Das, now working as Assistant in the cfflce.

of the Director'of Census Operati:n, Tripura, ‘fxgarhala,

In this application he has fmpuzeed the Grder Ho,

Fo5(LL-E }-80,/6% dated 28-2-1902 (Anuonure-tl) promafing

(;Qﬁ'tde o o?-/a
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Shrl Pracheta Ranjan Brahmachary ha the post of taad

Assiftant in the above m@nt°ﬂn@d offico Iha £ase of the

.ayplicant is that the wacanecy again t whign Shei  Dpeabmachary

was promoted was @rzoneouQLy treatmd am an unzazorvoed wvae S ancy

| and this action of the- ros:onjonts had dopxivnd him, a m«m‘*w
“’of gcheduled caste comaunlty. £rum boing px@nmtne t9 tle

'post of laad Asstb. Eds main prayexr is i at ha ‘should be

piomo ed as lead Asstt, l:wadiztely ayainst a xeﬁexved‘
vacancy. IThe respond=nds have cciftested the épp&icatiun
by filing written statements, Iheir contentd.n 43 that tig

cladm of the applicant that the v.cancy should bave beon

‘treated as a reserved vacancy for schaduled caste ie WEONG o

Accc:ding to them tha First toint in the 40 ;oant meter
belongs to Scheduled Caqt@ ani tiﬂs point was 6ons suned hy
Shri P.C. Das on his ap,o:ntn@nt as Head Assistant,

Shed P oCo Das is a mevbnr of scheduled cashe comemnity and
had £il od the 05t on his own rerit wheh he was appointed to

the post. The respondents contend that: this being a single

vacancy "it need not be trested as unresexved and the
4xesQ;Vationlshpuld_not‘be carrj@d forward”. idoreovar,the
'applicant“wasvappointed to the post of Assistant by

‘transfer on 93»6»19’0 and, as such hnd not possassed the

nece%aaty experience of 3 (thxea Years as Assistant on
28@2»&092 and therefore had not qualifini for promotisn to

it

the post of llead Assisuantob

24 e have examined carefully the contentisns of bath

'<.sides. “hile noticing that the morit of tho later contenticn

@f‘ﬁhe respondents 15 open to debate, we hive no hesitation

to hold the view that on the basis of the facts of this

Contdes e/
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case the ccntantiox of the raapsnﬂ@nt@ raganding tha lnouo

of reserv4timn is uﬂrenablee In 1061, aftor tha “fflen of

I \

director of Consus Operation, Tri ura, .1aﬁuaﬂ4 vas £19ni”

an adveftisem@nt was issued for f;éling up the post of ”m«ﬂ
Asstt. 4n that office by diréct-radxhitmant %nﬂauln )
liNited oren field, There wisno l”cruifmoni iuigs for Linzd
Asstt* at that time, 3pl I'sCe Das, E rNFbmr cf schoduled

caste community, succes sfully compa*ed and 3% on his own

perit appoin ed to the said pos r c{ heai Ns stu; en. ?@adnlﬂﬁﬁ

and he jsined the poste He was pmomotqa to a highor post of

office Supérinehendent ir 1679, Ihe R?PTuivr“nL um!ns ﬁor

v e = T S s 2 e

liead Asstt. came into forco with effect from 2%-0-1984, _EQ

e
PR S,

2-3-1083 Sri H.R. Bhowndck .5 promoted as Hoad Assishand
on regular basis, Frior to this wromation Shrl Chovmick
offfciatind'in the post on adhoc basis, Shrl Bhowmick As
not a meﬂber of scheduled caste community, 0 20-3-1990 Sri
Bhowmick was promoted to the higher post of “ffice Supdt,
The Recruitment hules for Assti.fllead Clexk came into foxed
w.e.f.‘23-6§l990. The a pliéant was appointed as Asstie
with effect from that date., Frem 28-0-19%0 to 28-2-1993

the post of llead Assistant remainad vacant aceording

to the'anplicant. Y&As has not been disputed hy the zxospordent

54 P.R, Brahmachamy Wwas . promnted to th post ef liaad Asstla
on 28-2-1992. ohri Br)hmachary is not a momhes of schaduled
ééste comminity. Apparently, the applicant was not gonsids -
ared for p;omotinn on the ground that in February, 1992 he

did not pﬁesess the recuisité qualifications and that, ab
any rate, even if‘¥fhe was considered and found £i% he gould

not he px)mo»ad as tliere was no vacavcy reseivod for

L
Contdese /=
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for schedulwd caste, In ehah mvan% tha rzn { Aon was given

; '~ to Shri Jrahmaahaxy who s a- gennral sa:didate and condor 4«

Q-

the: apglicant and also eligible fnr tha gos L €45 “hat
-'thete was g gap of abuut O yea.s| fvon 1970 W~rn -hVK Vﬁﬁ

VQ o .Las vacated the post of Pead A%ett To 1083 "hﬂw Shrl H S
o Bhowmick was - promoted to the post of Head u%3i*?ante ihé

;' | respondenus did not caré to clarify in thnix wria en states

men 3 as to what hapoene d to tfé 25t of Head Assﬁt, Juring

that peried, We navs therefore scught clarification about

this ma:ter during the ‘course. of hearing and'Shys Ry Bhovm!
Uffice &updt. verbally explains to us that the Yacancy
'w.s fillng up by means of deputativn before hm %00k over
<he post. h@ presume that the- clarification aiven by ﬁhrﬁ
Bhosmick 1s coztnct. As vnuld bhe seen frnmiﬁh@ fachs narratad
above, 3hri P,G, Das was lecruite! 4o the post of Haad Asstd,
against Virect Hecruitmen Roster, Even 1f the Roster for
rect lecruitment is taken tn be 4h~' sam? with the Roster
for promoticn, as :hat would soen to he Lhﬂ rﬂﬂ‘nntﬁqn of tha
“hespondents. that Roster had brcken becausq of the fact .
i

that fo: almost ‘$ix years fxom 1979 tol@%ﬁ the vacancy 9n tin

vost of i Haad Assistamt had- been fil&ed by I wutaﬁ'onb H@%bvexg_

tn the facts of this casa, in’ ouzr view the prgmatmanal
' ancter started . with Ieference to the va cancy in tha nws? of
Head Assistant against which 3hri H R, Bho‘nick was promoted,

The fizxst point in the.ﬂuster belonﬂ* to Seheduled Gasta bt

since it was a single vicancy 3t ceasad to Yo a Teserved
vaczney, 1t was £illed by 8hzi Bhownick who 33 nad a
~  reserved candidate ang was otherwise eligible for seopotio:

to he post, This 4s the correct procedure and evon ha
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 'app11cant has no objectiow to iteiihe resaIvai innéj-;
(

after to be cat:ied over to th@ n¢x+ effecti hﬂmuxtmnna

Y@aa. This was not hcwewer dong ani shra Hv*hﬂqwhazy was

promot@d to the post of H@ad A%stt, in 1992 against ofi

unresesved vacancy, In our cpini N Lhe 1eSaTV. ﬁiﬁnaeﬂ

gschoduled caste in this hase shculd have bemn fﬂrriﬁd

I
/

b in kéeping with the instzuctions iasued by *Hn Gavte of India,

.% the next effective recrultment year to

'forward to 1992 and Jinca, according to the anpﬂn#«ntn; no
| eligible schedulad caste candidate was syailabla;oven‘

then the reservation was to be carried forward fupthor & o

',§Mmeér of scheduled caste cdmmunityp If any, This would b

'ﬁe are infomesd verbally that the next yam“-my will ar 5_.:;

in 1993,

e —

3. The Recruitment Rulss for Head Assistant cama ko

force with effoct from 25-8+1984, Tha cualdfication for

'1promotion to the post of Head Asstt, is‘that a poraon

“should have worked 83 Assistant in the respactive Uffice

with 3 yeaxrs' regular service in the grade of H@ 1?“m?u”/c

(Pre-revised) Fop D rect L?uitmﬂnh to the rmat

‘University Degree with a 5 years exi.eriance ae‘prﬂﬂrribod

~ in column 8 of the schedule to the hules ara reovired. For - .

'aphointmen by Transfer tho xequisite qualifications are

,holding an analogpus post'ﬁm Assistant cr with 3 voars

gagular service in the grade of N8,423/e ~ TeU/> (Prasyevied)

or equivalent and.all the aualifications and axparisonge

requized for direct recruitment above. The aranied fooruite

'dentﬂnﬁles fo

Assistant/Head Clexk camo into forcz with

L')XT" ‘o o e( /‘.‘:f‘ .

hofi led by an eligible

@;ﬁ?‘h ¥ ‘
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“1th effect from 23-6~1990. The mualificati n for proasting b
the post of . Upﬁer Livision Cierk w;th 5 years I“Qn AT s9rvice

|
in thograce 1200-2540 /= The nualificaﬁjn for appointmant

by tran¢fer is holding an analogom ‘post to Uppar PAviston

Clexk or with 5 years regulay sarviv@ in the 3%n‘~ of pay

of R3»12u0-2050/¥ and possess ing the aualiﬁxcat%noﬂ r~qu%wod

. in respact of diractsacruitmant to th« post, nwm@iy a

Univer51ny ~egree and 3 years @xpexlenc@ as szasﬁrihed in
column B of the scheduled to the wules, The appiiqant was an
Accountant in the scale of R$,425-640/~ (pmmmvmd)o Hith
effect from lal~l986 the pay $Ca¢@9 of Accountants and
Assistants became sama, namely Ra.14oo«23uo/; There w-e a
prdmosal to amend the Recrultmont Hules of Aszistant so as

to provide for ap:ointment of x@gularly ap;oin*od Agoountands
to the posts of Ass tt. by txansfer at the in*tj 2l ponsti~
tution. The proposal culminated in the aﬁoveaqiﬂ amanded
rules and a Note to the effect was appxopriatﬂly insarted
ajainst column 1l of the r8levant Schedule to ﬁk@ rogTuitmemt
iules, This note reads : | '

, "The regularly appointed Accountants in the
scale of pay of R5,428=64u/~ (Pre~zaviced)
shall be deemed to have baoen appointed by
transfer amAsstis. in the scale of pay of
Rs.l40k~2300 (Revised ) on xogular basis in
the r@apcctiva offices at tihe initial
constitution®,

e have stated hereinabove that the cuestion wh hor the
applicant was qualified far Frﬁmﬁti?ﬂ to the post of Head
Assistant as in Fe!gruaxy, 1092 was deba'able. ihiz 18 8o
because in fhe ‘Note' ahove it has becn stated that tho

13!

regularly appsinted Accc.oniants shal. bes wveemed § have

been appointed by transfer as Assistanis on reyular basis

<Eﬂmﬁdne.?/”
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¢ LU ag the_initial Consgitut fon, TP@:dat@ Qf,gﬁisAiniﬁial
s . : . B : .
-/ - constitut 1oy is.not gleay
‘ S h :
S .

o It %o id p@thapgjd
6 as contended byﬁthg'aﬁplicant;
'*appOinted'as Assistant by 4g tr?néfér.

ato back %o
T lelelog

Thqfa@plicént'?as
Tﬁef@uél;fiéatiﬁns_
post éf!ﬁead Asstt;,
It is n?é CLeaEI%EDm,th&‘ A

t Rules for Haad Assistants Wi‘léth.&.r the E

o for-‘apﬁiointment -by Promotion ¢g t he
are gsat dut‘already above,

Recryitmen

appdin‘mentVOf v | 'ﬁoﬁo’
| of ail.;.';tgiblility
1t dcos and if thy 1ngg1a
k to lelel98g, ipye applicant fiad

ﬁual;ficatioﬁs'in leo2,

d “m@quiéemen‘s
A'uprescribed undoy the ruies, If

constitution dates bac
the requisite

Coo e
The raglpondents, on

Assistaé; Came into
‘ Accountant stood
Lhe lgt.was with effepf from

.Aﬁsis:tants'in'the respective

‘Officas with 3 years regul

3T S@1vice in the
grade (Rs.425'-1.5-500-»_58-15-560-2‘0-700)".
This scale 1s poy equivalent t¢ ¢p

e SCale of pay. of
' 33.1400-2%9L/-a

e
o .

.. 44,y For the resascns recorded above we Pass the
T :

o ’ "foglowing order

‘”J’ . o B . .

. COntdonoef“
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-,Ne divec& the respondents ﬁhat tha resérvation

point for Srheduld Gaste be aarrio forward to he ensuing

- offective recruitmont yeax and since ‘the applicant will by

that time actually complete 3 3 years of service'Fs Assistant

. l~'—-e; s
f’ !
i s

futtﬂer direct the respondenta 43 consider'the appointment .
of thc auplicant by promotion to the past oi Head Aasistan%

iy the negt vacancy that may- axise heroinaftetq L fﬁ\

P
e s £ i VT ok Wt Y P 4TS o
1 . . -t

:,.5;4 " ¥¢ make it clear that tho ap~licant qas stated .

before us that on promotion if qiven te hinm in 4he next

‘ _vacancy he ‘will not claim senaority over reSnonhent uo.4

sri P.R, Brahmachaty ror will objeét to his fuv her promotion,
It 18 also recorded that the app]iCJnt as well és Sri Dhowmick

and Sri’ Brahmachary ware present before us and % tated that

the post is Mkely to fall vacant in Uctober, 1995 on retiremen

|

- of Sri Bhowmick When Sri Brahmachary is likel; Lo be vromoted.

We therefore make it clear that unless v;cancy arises
—_—

e Eearlier in any:event the applicant shall b@ °°“91d fﬁd for

—""——_—‘—\

}-——

AT B ——
> ’appointment to the post in Octobor,.lQ" when tbe vaCJncy will

. . ot e St e s Ay e e \ PRETEA N I B
R e U T I S LU NS FA B

ﬁﬁabove oxder. Ihsre will“be no order as to. costsd : - o

_{_ 4 1‘, N

!
The'a pplication is par%ly allowed in terms of the 7

(Opetative Oxder 1n ta:ms of . paras 4 9 and 6 pronounced
on 9-12-94) el

v

J(:!/- M KCIN Ch?udhari
Vice»bhairman ' -

5 : ' hnmber (Adnn.g

it e i e e+
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GOVER_NMENT OF INDIA
TR HAwT \\(\

_ ‘ : « - MINISTRY OF HOME AFFAIRS/GRIH MANTRALAYA

a1 AR T HEfed \_

o ﬂ?irector of Census Opgrations;
. ripura T '
" AGARTALA

S —

AR " OFFICE OF THE REGISTRAR GENERAL, INDIA

¥ . ! ' ' . T . . Y * '

{ -+ ' ) 7z foeell, fgmis ) .

|’. _ _ | [ New Delhi, the 2 /A, Mansingh Hoad,
- To | - - . , 22 |

b AT . . VAN 1986

;.. v o The Assistant Director, - -

:

o : : Subject:- Reguléfisation of one Shri Haripada Hoy in the post .
" . of Assistant. . :

t : . . . X < o .
. ' . - Rnae

g

-

* ’ I am girecteg’to refer to your letter NO +4.23020/1/81-
~1986 on the above mentioned subject
\ and invite to draw your attention to- this office letter of
| % even number dated 20-5-1985. It ig clear that the post of

\Q ssistant 1% a temporary post sanctioned fcr 1581 Census upto
ST SN e The question of filling up the post of Assistant cn
| " reqular basis will therefore, arise only after this post i:

: - ’ continued on long term basis.. Shri Haripada Roy, Assistant
. ~,- - may be informed accordingly. No further representation on
‘this point from Shri Haripada Roy may be entertained.

-

I e

‘ Yours faithfully,

C oy . . , : . (

- e R

' . : / ' ' (h.Co DACHDEVA)
oMt . . ' Assistant Director

b e
»

—
)

—

L
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i {Telcgtﬁg TREGGENLIND” ©. . .
' F Yo i, b Mg & Heout . R :-,
SN . /J‘ ;:‘4"-1" e e

#./No. 12/20-C/8h~Ad.T ° OL—"

SR Eliciitciid N
AN , . "> . (GOVERNMENT OF INDIA
2 el e _ o
B I - A , g AAq
I S : R MiNiSTRY OF HOME AFFAIRS/GRIH MANTRALAYA

co WA & 7 WHER W wai

SR ~ OFFICE OF THE REGISTRAR GENERAL, INDIA ’f
RN - . ¢ facht, fawiw 2-A, Man Singh Road, !

A New Delhi, the |

i SR o 20 NaY 198y

by .. T Te
?‘ . - . .

- . = The Deputy Director , : o

* ;i  of Census Operations, L :

' Tripura, . .
Agartala.

v

B

TF‘V o . Sub: Regularisation of one Shri Haripada Roy
S , ‘ _ in the post of Assistant in this

l ' .Directorate.

@‘ soe - QTQ

~N

-

La]

j\ .. : . \ -.‘\"

!::‘ . Sir’ . . /\

r - . I am directed to refer to your letter No,
' A.23020/1/81-Estt.(Part) dated 9th May, 1985 on

D \ro ~ H:?z,/g‘f;jz K

the above subject and to say that since the posts
of Assistants have been created for 1981 Census
B . and are presently sanctioned up to 31s® August,
. 0 " - 1985, the same should not be filled up on long
: ’oxsﬁ - N% 7 - - term basis by making regular appointment of
&) Shri Haripada Roy. There is also no question
N

24 SRR A IS

B R s
ST

. . e

C D N2 “"of appointment of Shri, A.B.Das as Assistant on
™ x?%  regular basis since he has not put in the minimum
sl T U7 .- gervice required for promotion to the grade of
¢- -+ . " Assistant., The question of filling up the post
S & of Assistant on regular basis will therefore
L e . “.¢r.arise only after these posts are continued on

. i-.'v long term basis. ‘

S

Yours faithfully,

§»LUJ&9—<§;

(R.C.SACHDEVA) I
Assistant Director

/

S

‘.J‘i‘. L

R e U S
¢ R

*S ,Gopalan*

! l
!



%o [N0.12/20.C/90.ADIV
k! L EGH: ASULY i
GOVERNMENT Or INDIA
et Tg HA
MINISTRY Or HoMe AFFAIRS/GRIH MANTRALAYA
- Wiea & wgr AT F WA
iy OFFICE OF THE REGISTRAR GENERAL, INDIA

-

i _ Wi fm']', f“f"‘f\?

The Director of Census Operations
-Tripura,
Agartala.

Suw:  Inspection o
S . the post of Head Assistant.

PR S

. .sirg
. 77", "I have the honour tor
© - A,14011/1/90Estt. dated,15.10.19
.- . “-tioned subjec
7 . py you for th
.t% . the point No.3 in the roaster is mean
* this may be £i1lled up by
- ¥, iaccordance with the provisions of
" ‘after placing the proposal before
;A"Prpmotiqn Committee.

e post of Head Assistant is
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